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Joint Committee Report

Report in the Matter of OA No. 57/2024 (CZ) (Rashid Noor Khan &OrsV/s

Indore Municipal Corporation& Ors) in compliance of the order issued by

Hon’ble NGT, Central Bench, Bhopal on dated 14/03/2024

Hon’ble NGT has issued following Order in the matter of OA No.

57/2024 (CZ) (Rashid Noor Khan & Ors V/s Indore Municipal Corporation &
Ors) on dated 14/03/2024 :-

1.

Applicant Issue raised in this application is encroachment and permanent
construction over the Sirpur Wetland, a Ramsar site, Indore (M.P.) by the Indore
Municipal Corporation, in violation of provisions of Environment (Protection) Act,
1986 and Wetland (Conservation & Management) Rules, 2017. The Sirpur Wetland
is recognized as a Ramsar site on August 3, 2022. The said construction comes under
the Full Tank Level (FTL) and the construction is taking place within 50 meters of
FTL level. For the said construction at first the concrete wall is raised and thereafter
the concrete pillars are raised which are adversely affecting the Wetland site and its,
ecology and bio-diversity. Such constructions over the wetland site will also disturb
the flood water, Rain water drains, natural valleys, buffer area, agriculture etc. which
will be severely affected. It will also affect the natural sloing matter and natural
hydrology of the area. A letter was addressed to the competent authorities/respondents

but no action has been taken by the respondents.

Hon’ble NGT has constituted a Joint Committee via aforesaid order
consisting of following Officers of different departments:

ii.

iii.

iv.

One representative fromtheCollector, Indore(M.P.)

One representative from the State Wetland Authority (M.P.)

One representative from the Environmental Planning and
Coordination Organization (M.P.)

One representative from the StatePollution Control Board (M.P.)



The Joint Committee has been directed to submit the factual and action
taken report within six weeks.

In compliance of aforesaid directions of the Hon’ble NGT, following
Officers have been nominated from the concerned departments to visit
the site and submit the report:

1 | Representative of Collector | Shri Om Narayan Singh Badkul,

Indore SDM, Malharganj, Indore
2 | Representative of the MP State | Dr. Dinesh Damde,
Wetland Authority, Bhopal Assistant Scientific Officer
3 | Representative of the | Dr. Manoj Vishwakarma,
Environmental P]_anning and | Assistant Scientific Officer
Coordination Organization,
Bhopal

4 | Representative of M.P. Pollution | Shri S.N. Dwivedi,

Control Board, Bhopal Regional Officer, Indore

As per the directions of Hon’ble NGT, Joint Committee has visited the
sites on dated 13/04/2024.Following Officers of the JointCommittee
and other concern Department’s Officers were present:-

ii.

iii.

iv.

Vi.

Shri Om Narayan Singh Badkul, SDM, Malharganj, Representative
District Collector Indore

Dr. Dinesh Damde, Assistant Scientific Officer, Representative MP
State Wetland Authority, Bhopal

Dr. Manoj  Vishwakarma, Assistant  Scientific  Officer,
Representative = Environmental Planning and Coordination
Organization, Bhopal

Shri S.N. Dwivedi Regional Officer, MPPCB Indore, Representative
of M.P. Pollution Control Board, Bhopal

Shri Sanjay Kumar Jain, Scientist, M.P. Pollution Control Board,
Indore

Shri Sunil Gupta, Executive Engineer, Water Works & Drainage
Department, Indore Municipal Corporation




vii.

Shri R.S. Devda, Assistant Engineer, Water Works & Drainage
Department, Indore Municipal Corporation

viii. Shri Akash Jain, Sub Engineer, Water Works & Drainage

Department, Indore Municipal Corporation

It is also submitted that the Applicant Shri Rashid Noor Khan was also

informed to present during inspection on dated 13/04/2024 but he was not

present, however he had sent Shri Bhupendra Yadav as his representative.

Panchnama for inspection conducted on dated 13/04/2024 were prepared

and copy of the Panchnama are enclosed as Annexure-1

1.0 Main issues raised in the Original Application:

Encroachment and permanent construction over the Sirpur Wetland a
Ramsar Site Indore by Indore Municipal Corporation within 50 meters
of FTL level.

Construction of concrete wall and pillars adversely affecting the
wetland site and its ecology and bio-diversity, disturb the flood water,
Rain water drains, natural valleys, buffer area, agriculture etc.

Violating the provision of the Environment (Protection) Act 1986,
Water (Prevention & Control of Pollution) Act 1974, Air (Prevention &
Control of Pollution) Act 1981 and Wetland (Conservation and
Management) Rule 2017 and Articles Ramsar Convention and
Notification.

2.0 Background:

1.

Sirpur wetland is located on Indore-Dhar Road in Indore city of Madhya
Pradesh. The total area of the lake and its surrounding protected region is
about 800 acres (around 3.6 square km) and it comes under the jurisdiction of
the Indore Municipal Corporation.

The Sirpur wetland at present is separated by an earthen bund which divides
Sirpur Lake into in two parts viz. Upper Sirpur and Lower Sirpur. It was built



by the Holkars, the erstwhile ruler of Indore State in the early 20th century to
fulfill multi-objectives especially drinking water supply. After the
construction of bigger drinking resources like Yashwant Sagar, Bilawali
tanklater on the water supply being made from river Narmada, the
dependency on Sirpur wetland for drinking water decreased gradually and
now water is not being used for potable purpose.

. The potential of the wetland as a significant bird habitat was recognized by
the Holkars. With the passage of time, religious sites started mushrooming
around the lake and over the years its surrounding land was encroached
upon by the people living in its vicinity. Activities like fishing, poaching,
cattle grazing, waste dumping, etc., threatened the ecology of the lake. With
the joint efforts of citizens and governments to restore lake ecology and
develop it as an ideal birding site, MOEF&CC included this wetland in the list
of priority wetlands of India, first in the year 2010 and later on in 2019.

. The conservation and management action plan was sanctioned under
National Plan for Conservation of Aquatic Ecosystems (NPCA) by the
Ministry on annual basis. A total of around 130 bird species
(water/terrestrial/ migratory/local migratory/local residents etc.) are listed
in the book “The Birds of Sirpur”. The Sirpur wetland avian fauna includes
both resident & migratory and provides breeding ground for many local
migrants. The lake was recognized by Bird Life International as one of the 19
important bird areas (IBAs) of Madhya Pradesh in 2015.

. Sirpur Wetland has been preserved with the help of Government and others
civil society groups like The Nature Volunteers (TNV) and other institutions.
Presently ecological integrity of Sirpur wetland has not only been restored but
has been enhanced to a great extent and is now home to many avian species
and started attracting migratory birds, including Ruddy shelduck, which
migrates from Mongolia and Siberia for wintering at Sirpur. An interpretation
centre is also being established with an outlay of Rs. 2.5 crores for educating
the people and the visitors about the ecology of Sirpur wetland.

. The Sirpur wetland fulfills the IBA criterion of being a home for around seven
near threatened species like Ferruginous Pochard. The wetland also qualifies
the criterion of being a home of over 20,000 water birds.

. The Sirpur wetland has been designated as Ramsar site in 2022 by Ramsar
convention, Switzerland.



8. The Applicant has mentioned in application regarding permanent

construction under the Full Tank Level (FTL) and the construction within 50
meters of FTL without proper scientific studies and analysis of the site is take
in place. The applicant also mentioned about encroachment, damage
exploitation and adverse effect on bio-diversity and habitat of species and
birds.

Hon’ble NGT has directed to submit fact and action taken report on the
application made by the Applicant with respect to permanent construction
within 50 meters of FTL of Sirpur Lake, the Ramsar Site Wetland.

3.0 Observations:

1.

The Joint Committee has visited the Sirpur Lakeand the area where
Sewage Treatment Plant (STP) is under construction by the Indore
Municipal Corporation (IMC).

Google map of the Sirpur Lake (Lover & Upper) is enclosed as
Annexure-2.

Prajapat Nagar Colony is just adjacent to the Sirpur Lake and houses
of the Colony on other side of the road are old and constructed many
years before. Other Colonies like Sai Baba Nagar, GondwaleDham,
Shraddhapuri Colony, Dwarkapuri, Ashish Nagar, Akash Nagar,
Kundan Nagar, Shri Ram Nagar, Ahirkhedi, Sukhniwas, Vidur Nagar,
Digvijay Nagar, R.R. Cat, Pariwahan Nagar, Shraddha Saburi Colony,
Rishi Nagar, Futikothi Area are located upstream in catchment of the
Sirpur Lake. Location of Sirpur Lake with respect to residential
colonies may be observed in Google map in Annexure-2.

Devi Ahilya Sarovar Udhyan (Garden)has been developed by IMC after
removing encroachments on the land of lake towards Prajapat Nagar.
Location of gardens may also be observed in the Google map in
Annexure-2.

STP is also under construction on bank of the lower lake for treatment
of sewage generated from the colonies, which are located in the
catchment of the lake. Presently sewage from the colonies meeting to
the lower Sirpur Lake through nallah and overflow of lower Sirpur
Lakeflows to Piliyakhal nallah, which ultimately joins to Kanh River.
The Kanh River meets to Kshipra River at Triveni at Ujjain. Therefore,



discharge of sewage in Kanh River affects water quality of Kshipra
River at Ujjain also.

A photograph of Sewage Treatment Plant (STP), which is under
construction at Sirpur Lake, is enclosed as Annexure-3. Location of
the STP within 50 meters of present water line of the lake, which is
within 50 meters from FTL of the lake.

IMC has provided -chronological information regardingsanction;
tendering and construction of STP at Sirpur Lake vide their letter no.
1484 dated 25/04 /2024, which is enclosed as Annexure-4. As per the
information provided by IMC, it is pertinent to mention here that
procedure for installation of STP was started in October-2021 and
administrative and financial approvals and tendering etc. were
completed in first half of the year 2022. The main content of
information provided by IMC are as follows :

(i) IMC has proposed to trap sewage before mixing into River/water
body for that they have proposed de-centralized sewage
treatment plant.

(i) There are so many colonies located in catchment area of Sirpur
Lake i.e. Prajapat Nagar, Sai Baba Nagar, GondwaleDham,
Shraddhapuri Colony, Dwarkapuri, Ashish Nagar, Akash Nagar,
Kundan Nagar, Shri Ram Nagar, Ahirkhedi, Sukhniwas, Vidur
Nagar, Digvijay Nagar, R.R. Cat, Pariwahan Nagar, Shraddha
Saburi Colony, Rishi Nagar, Futikothi Area, the wastewater from
these colonies are coming in Sirpur Lake, which cause pollution
in Sirpur Lake and the water quality of lake deteriorate.

(iii) As mention above IMC has proposed STP of 20 MLD capacity,
for that proposal has been prepared by consultant M/s DRA
including installation of sewerage line network for abetment of
pollution in Sirpur Lake. The project contains mainly
construction of STP and laying of sewerage network in above
colonies. Present sewerage network is under capacity and hence
back flow of sewerage network is meeting into the Sirpur Lake.
Due to discharge of domestic wastewater into the Sirpur Lake,
water quality of the lake got affected and development of water
hyacinth may be observed. Therefore, installation of STP is
necessary to improve water quality of the lake.



10.

(iv) Executive Director, EPCO and Member Secretary, State Wetland
Authority Bhopal and Member Secretary, M.P. Pollution Control
Board has also directed to control pollution in Sirpur
Lake.Accordingly IMC has taken steps to prevent pollution in
Sirpur Lake by providing sewerage system of adequate capacity
and installation of STP. As per the information submitted by
IMC, no government land was found available in up-stream area
of the lake; therefore, keeping in view the gradient of the
sewerage system and availability of land, the STP site at Sirpur
Lake was selected in 2021.

(v) The Project has been prepared on 19/10/2021 and sent to
Principal Secretary and Director General, Environment
Department EPCO, Government of M.P. on dated 01/11/2021
for financial assistance.

(vi) IMC had invited tender on dated 09/11/2021 and financial bid
was opened on 24/01/2022. LOA no. 80 dated 22/04 /2022 was
issued to M/s Seema Lab-HJCC Infra Solutions (JV) for
agreement. Similarly correspondences for financial aid with
State Government and Central Government is being conducted
in 2022 time to time. M/s Seema Lab-HJCC Infra Solutions (JV)
was given letter for proceed no. 144 dated 10/05/2022 to start
the construction work.

In view of above the Sirpur Lake has been declared as Ramsar site
wetland in August 2022 and it has been observed that most of the
constructions in the colonies located in catchment area of the lake are
old and prior to August 2022. Project preparation, financial sanctions,
tendering and work order for construction of STP have been taken
place prior to August-2022 i.e. declaration of Ramsar Site. However,
STP construction work at the site started in 2023.

The Applicant has mentioned construction of concrete wall and pillars
within FTL take in place, which seems related to construction of STP.

The IMC is constructing STP for prevention and control of pollution in
Sirpur Lake. As per the IMC, no other government land is available in
the area except the area where STP is being constructed and that area
is within 50 meters of FTL of the lake.



11. At the time of visit of the Joint Committee,Indore Municipal

Corporation(IMC) officials informed that there was massive infestation
of water hyacinth in the lower lake because of raw sewage finding
entry into the lake. IMC officials informed that Government of India,
MoEF&CC chosen Sirpur wetland as the venue for celebration of
World Wetland Day 2024. A National event was organized which was
graced by Secretary General of Ramsar Convention and prior to the
convention water hyacinth from lake was removed by the IMC.

The removal of water hyacinth infestation was a big challenge for IMC
before the event on 2nd February 2024. With the help of MP State
Wetland Authority IMC made special efforts to remove the weed. It is a
common knowledge that water hyacinth and other weeds grow in the
wetlands if sewage is allowed to mix with the water of wetlands. In
order to prevent repetition of similar situation of weed infestation, it is
of utmost importance to construction STPs and stop mixing raw
sewage into the lake.

4.0 Action Taken Report

1.

2.

3.

The IMC has started construction of STP without taking Consent to
Establish (CTE) from M.P. Pollution Control Board (MPPCB). MPPCB
has issued notice to the IMC to obtain CTE.

The IMC has made online application to MPPCB, which is under
consideration.

The IMC has been requested to demarcate FTL of the Sirpur Lower &
Upper lake and ensure compliance of the provisions of the Rule-4 of
the Wetland (Conservation & Management) Rules 2017 issued by the
Ministry of Forest & Climate Change regarding during inspection.
Copy of the Rules is enclosed as Annexure-5. As per the Rule-4 of the
rules :

“4. Restrictions of activities in wetlands.-(1) The wetlands shall
be conserved and managed in accordance with the principle of
'wise use' as determined by the Wetlands Authority.

(2) The following activities shall be prohibited within the
wetlands, namely,-

(i) conversion for non-wetland uses including encroachment of
any kind;



(ii) setting up of any industry and expansion of existing
indularies;

(iii) manufacture or handling or storage or disposal of
construction and demolition waste covered under the
Construction and Demolition Waste Management Rules, 2016;
hazardous substances covered under the Manufacture, Storage
and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous
Micro-organisms Genetically engineered organisms or cells,
1989 or the Hazardous Wastes (Management. Handling and
Transboundary Movement) Rules, 2008; electronic waste
covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping;

(v) Discharge of untreated wastes and effluents from
industries, cities, towns, villages and other human settlements;
(vi) any construction of a permanent nature except for boat
jetties within fifty meters from the mean high flood level
observed in the past ten years calculated from the date of
commencement of these rules; and,

(vii) Poaching.

The IMC has been requested to prevent discharge of sewage and solid
wastes in the Lake and to comply the provisions of above said rule.

4.0 Conclusion &Recommendation:

1. Construction of STP has been found adjacent to the Sirpur Lower
Lake within 50 meter of FTL.

2. Devi Ahilya Sarovar Udhyan (Garden)has been constructed on free
land from encroachments; Prajapat Nagar and other construction
have been established prior to declaration of Ramsar site of the Sirpur
Lake.

3. The IMC may be directed to compliance the provisions of Wetlands
(Conservation & Management) Rules 2017 for future constructions.

4. The IMC may be directed to remove encroachments and illegal new
concrete constructions located within 50 meters from FTL of the Lake
after due field survey and submit report to Hon’ble NGT.

S. The IMC may be directed to install aeration system in the Sirpur
Lower Lake for improvement of water quality.



6. The IMC may be directed to prevent discharge of sewage into the

Sirpur Lower Lake and regular removal of water hyacinth from the
Lake.

7. The IMC may be directed to provide Online Continuous Water Quality
Monitoring System in the Sirpur Lake for improvement in water
quality of the Lake.

Enclosed: Annexure 1 to 5 & Photographs taken during inspection.

Pifeahr ™ 35@”/[

(Sanjay Jain)  (Dr. Manoj Vishwakarma] (Dr. Dinesh Damde)

Scientist Assistant Scientific Officer Assistant Scientific Officer
MPPCB, Indore MPSWA MPSWA
oA @/
—/
(S.N. Dwivedi) (Om Narayan Singh Badkul)
Regional Officer, SDM, Malharganj,

MPPCB, Indore District-Indore

ST Hogiar

10



Photographs taken during inspection

in the Matter of OA No. 57/2024 (CZ) (Rashid Noor Khan & Ors V/s Indore Municipal
Corporation & Ors)

View of Under Construction Sewage | View of Under Construction Sewage
Treatment Plant Treatment Plant
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Photographs taken during inspection

in the Matter of OA No. 57/2024 (CZ) (Rashid Noor Khan & Ors V/s Indore Municipal
Corporation & Ors)

»

Marking of FTL at Sirpur Lake

Temporary Construction at STP Site Pathway of Sirpur Lake
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Photographs taken during inspection

in the Matter of OA No. 57/2024 (CZ) (Rashid Noor Khan & Ors V/s Indore Municipal

Corporation & Ors)

View of Garden Constructed at Near
Sirpur Lake

View of Garden Constructed at Near

Sirpur Lake

View of Garden Constructed at Near
Sirpur Lake

View of Garden Constructed at Near
Sirpur Lake

View of Garden Constructed at Near
Sirpur Lake

View of Garden Constructed at Near
Sirpur Lake
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Annexure-2

Google Map showing location of Sirpur Lake, under construction STP and
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Annexure-3

Photographs of Sewage Treatment Plant

in the Matter of OA No. 57/2024 (CZ) (Rashid Noor Khan & Ors V/s Indore Municipal
Corporation & Ors)

i, near Sankalp hospital
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| Google

Inspection of Site by Committee Inspection of Site by Committee
Members Members
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Item No. 02 Court Ne. |

BEFORE THE NATIONAL GEREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 593 /2017
(arising from W.P. (Civil) No. 375/2012 on the file of the Hon'ble
Supreme Court)

Paryavaran Suraksha Samiti & Anr. Applicant(s)
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 28.08.2019

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON'’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMEER

For Respondent (s): Mr. Shlok Chandra, Advocate for CPCB

ORDER

Issue for consideration- Remedial action against water
pollution in absence of ETPs/CETPs/STPs

The issue for consideration is establishment and functioning of
ETPs/CETPs/STPs to prevent untreated sewage/eftfluents being
discharged in water bodies, including rivers and canals meeting
such rivers or otherwise. The magnitude of the problem is well
acknowledged. In the year 1962 Gol sel up a Committee for
prevention of water pollution. The recommendations led to
enactment of the Water (Prevention and Control of Pollution) Act,
1974 (“Water Act”) in pursuance of Article 252 of the Constitution.

The Water Act provides for the constitution of a Central Board and
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State Boards/Committees. No polluted matter can be discharged
into a stream or well or on land, and no industry, operation or
process can be established and no out-let for discharge of sewage
used without consent of the State Board. The Water Act provides
powers to give directions for closing any such activity as well as for
prosecution. Power to give directions implicitly includes recevery of

compensation on Polluter Pays’ principle.

s Inspite of above statutory regime we are faced with serious problem
of water pollution. The Hon'ble Supreme Court noted' that the
water pollution caused serious diseases, including Cholera and
Typhoid. Water pollution could not be ignored and adequate
measures for prevention and contral are necessary. Polluting
industries were directed to be shifted on ‘Precautionary’ principle.
It is not necessary fo refer to all the judgments of the Hon’ble
Supreme Court dealing with the significance of water and need to
prevent pollution of water. We may only refer to the observations
that everyone has right to have access to drinking water in
quantum and equality equal to the basic needs. This is

fundamental to life and part of Article 21.2

&, As per CPCB’s report 20167, it has been estimated that 61.948
million liters per day {mld) sewage is generated from the urban

areas of which treatment capacity of 23,277 mld is currently

“[1988) 1 SCC 471

‘ APPCB vs. Prof. M.V Nayudu (2001) 2 SCC 62 at para 3, 4, State of Orissa Vs, Government of
India (2009) 5 SCC 492, at para 58 “Rivers in India ave drying up, groundwater is being rapidly
depleted, and canals are polluted. Yamuna in Delhi looks like a black drain. Several perennial
rivers like Canga and Drahmaputra are rapidly becoming seasonal. Rivers arce dying or
declining, and aguifers are getting overpumped. Industries, hotels, etc. are pumping oul
groundwater at an alarming rate, causing sharp decline in the groundwaler levels.”

attp: / fwww sulabhenvis.nican/ Database ) STST wastewaler 20940 aspy July 16, updated on
December 6, 20106
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existent in India. Thereby the deficit in capacity of waste treatment
is of 62%. There is no data available with regard to generation of

sewage in the rural areas,

4, We may note that discharge of untreated effluents and sewage is
the principal cause of water pollution in the country as noted in
cases relating to pollution of rivers.® Similarly, in the case of 100
polluted industrial clusters being dealt with by this Tribunal®,
water pellution i1s one of the factors polluting the said imdustinal
clusters. As already noted, official data of CPCB is to the effect that
351 river stretches in the Country are polluted. The Tribunal held
that remedial action for restoration of the said river stretches 1s
necessary ® In the said order, it was observerd:

“As already noted, well known causes of pollution of rivers are
dumping of untreated sewage and industrial waste, garbage,
plastic waste, e-waste, bio-medical waste, municipal solid
waste, diversion of river waters, encrogchments of catchment
areas and floodplains, over drawl of groundwater, river bank
eroston on account of illegal sand mining. In spite of directions to
install Effluent Treatment Plants (ETPs), Commaen Effluent
Treatment Plunts (CETPs), Sewage Treatment Plants (STPs), and
adopting other anti-pollution measures, satisfactory situation
has not been achieved. Tough governance is the need of the
hour. If pollution does not stop, the industry has to be stopped. If
sewage dumping does not stop, local bodies have to be made
accountable and their heads are to be prosecuted. Steps have to
be taken for awareness and public involvement.”

*0.A No. 673 of 2018 this Tribunal is considering remedial action to rejuvenate 351 pollured
river stretches. Therein, other cases of river pollution are mentioned thus “This Tribunal also
considered the issue of pollution of river Yamuna, in Manoj Mishra Vs, Union of India, river
Ganga in M.C. Mehta Vs. Union of India, river Ramganga which is a tributary of river Ganga in
Mahendra Pandey Vs, Union of India & Ors., rivers Sulle] and Beas in the case of Subha Singh
& Ors. Vs. State of Punjab & Ors., river Son in Nityanand Mishra Vs. State of M.P. & Ors.. river
Ghaggar in Stench Grips Mansa's Sacred Ghaggar River (Suo-Moto Case)", nver Hindon in
Doaba Paryavaran Samuti Vs. State of U.P, & Ors., river Kasardi m Arvind Pundalik Mhatre Vs,
Ministry of lnvironment, Forest and Climate Change & Ors., River Ami, Tapti, Rohani and
Ramgarh lake in Meera Shukla Vs. Municipal Corporation, Gerakhpur & Ors., rivers Chenah
and Tawi in the case of Amresh Singh Vs, Union of India & Ors. and Subarnarelkha in Sudarsan
Dias Vs, State of West Bengal & Ors. and 1ssued directions from time to time”

*0.A No. 1038/2018

f0. A No.673/2018, order dated 08.04.2019
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All the States and UTs where polluted river stretches exist are
required to constitute River Rejuvenation Committees to prepare
actions plans for restoration (which are to be reviewed by the
highest authority in the States, i.e Chief Secretary) to be monitored
by CPCB and thereafter to be further monitored by this Tribunal.
Accordingly, the action plans have been prepared which broadly
envisage action to prevent discharge of untreated effluent/sewage.
The same are being monitored by the CPCE and by this Tribunal
and the matter is now listed for hearing on 29.11.2019. In O.A
606/2018 while dealing with the compliance of Solid Waste
Management Rules, 2016, this Tribunal vide order dated
16.01.2019 directed personal appearance of all the Chief Secretaries
with their monitoring rteports on major cnvironment issues
including the rejuvenation of polluted river stretches. The Chief
Secretaries of all States/UTs have accordingly appeared and
furnished their reports which envisages steps for setting up of
ETPs/CETPs/STPs to prevent water pollution. The Chief Secretaries
have to appear before this Tribunal with further progress reports on

the subjects.

Further, control of pollution of river Ganga is being monitored by
this Tribunal in O. A No. 200/2014 after transfer from the Hon'ble
Supreme Court. Therein timelines have been prescribed to the
offect thal STPs be set up in time bound manner and no a drop of
pollution be discharged in the river. The Tribunal observed
“Bioremediation and/or phytoremediation or any other
remediation measures may start as an interim measure positively
from 01.11.2019, failing which the State may be bLable to pay

compensation of Rs. 5 Lakhs per month per drain to be deposited
with the CPCB. This however, is nol to be taken as an excuse 10

24



delay the installation of STPs. For delay of the work, the Chief
Secretary must identify the officers responsible and assign
specific responsibilities. Wherever there are violations, aduverse
enires in the ACRs must be made in respect of such wdentifted
officers. For delay in setting up of STPs and sewerage networik
beyond prescribed timelines, State may be hable to pay Rs. 10
Lakhs per month per STP and its network. It will be open to the
State te recover the said amount from the erring
officers/ contractors.

With regard to works under construction, after 01.07.2020,
direction for payment of environmental compensation of Rs. 10
lakhs per month to CPCB for discharging untreated sewage in any
drain connected to river Ganga or its tributaries and Rs. 10 lakhs
per month to CPCE per incomplete STP and its sewerage network
will apply. Further with regard to the sectors where STP and
seiverage network works have not yet started, the State has to
pay an Environmental Compensation of Rs. 10 lalkhs per month
after 31.12.2020. The NMCG will also be equally liable for its
failure to the extent of 50% of the amount to be paid. Till such
compliance, bioremediation or any other appropriate interim
measure may start from 01.11.2019."

Background of the present case hefore this Tribunal

The Hon'ble Supreme Court vide order dated 22.02.2017 in
Paryavaran Suraksha Samiti Vs. Union of India7 transferred the
matter for monitoring by this Tribunal in the light of the directions
of the Hon’ble Supreme Court requiring establishment and
funcﬁoning of requisite E'I'Ps/CETPs/STPs and in default to close
industrial activities discharging effluents without treatment and to
take action against local bodies for failing to install STPs and
discharging sewage without treatment. Some of the observations in

the judgment of the Hon’ble Supreme Court are:
“ 7. Having effectuated the directions recorded in the
Joreguing paragraphs, the next step would be, to set up
common effluent treatment plants. We are informed. that
for the aforesaid purpose, the financial contribution of
the Central Government is lo the extent of 50%, that of
the State Government concerned (including the Union
Territory concerned) 1s 25%. The balance 25%, s to be
arranged by way of loans from banks. The above loans,
are ta be repaid, by the wdustrial areas, and/or

7(2017) 5 SCC 326

e
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21,

industrial clusters. We are also informed that the setting
up of a commeon effluent treatment plant, would
ordinarily take approximately two years (in cases where
the process has yet to be commenced). The regson for the
above prolonged period, for setting up “common effluent
treatment plants”, according to the learned counsel, is
not only financial, but also, the requirement of land
acquisition, for the same.

Given the responsibility vested in municipalities under
Article 243-W of the Constitution, s also, in Item 6 of
Schedule XJI, wherein the aforesaid obligation, pointedly
extends to “public health, sanitation conservancy and
solid waste management”, we are of the view that the
onus to operate the existing common effluent treaiment
plants, rests on municipalities (and/or local bodies).
Given the aforesaid responsibility, the municipaliies
fand/ or local bodies) concerned, cannot be permilted fo
shy away from discharging this onerous duty. In case
there are further financial constraints, the remedy lies in
Articles 243-X and 243-Y of the Constitution. It will be
open to the municipalities (and/or local bodies]
concerned, to evolve norms to recover funds, for the
purpose of generating finances to install and run all the
“common effluent treatment plants”, within the purvicw
of the provisions referred io hereinabove. Needless 1o
mention that such norms as may be evolved for
generating financial resources, may mclude all or any of
the commercial, industrial and domestic beneficiaries, of
the facility. The process of evolving the above norms,
shall be supervised by the State Gowernment (Union
Territory) concerned, through the Secretaries, Urban
Development and Local Bodies, respectively (depending
on the location of the respective common effluent
treatment plant). The norms for generating funds for
setting up and/or operating the “common effluent
treatment plant” shall be finalised, on or before
31-3-2017, so as to be implemented with effect
from the next financial year. In case, such norms
are not in place, before the commencement of the
next financial year, the State Governments (or the
Union Territories) concerned, shall cater to the
financial requirements, of running the “common
effluent treatment plants”, which are presently
dysfunctional, from their own financial resources.

Just in the manner suggested hereinabove, for the
purpose of setting up of “common effluent treatment
plants”, the State Governments concerned fincluding, the
Union Territories concerned) will prioritise such cities,
towns and villages, which discharge industrial
pollutants and sewer, direct'y into rivers and
water bodies.
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12. We are of the view that in the manner suggested above,
the malady of sewer treatment, should also be
dealt with simultaneously. We, therefore, hereby
direct that "sewage treatment plants” shall also be set
up and made functional, within the timelines and the
format, expressed hereinabove,

13. We are gof the view that mere directions are
inconsequential, wunless a rigid implementation
mechanism is lald down. We, therefore, hereby
provide that the directions periaining to continuation of
industrial activity only when there is n place a
functional “primary effluent treatment plants®, and the
setting up of functional “common effluent treatment
plants” within the timelines, expressed above, shall be of
the Member Secretaries of the Pollution Control Boards
concerned. The Secretary of the Department of
Environment, of the State Government concerned
(and the Union Territory concerned), shall be
answerable in case of default. The Secretaries to the
Government concerned shall be responsible for
monitoring the progress and issuing necessary directions
to the Poliution Control Board concerned, as may be
required, for the implementation of the above directions.
They shall be also responsible for collecting and
maintaining records of data. in respect of the directions
contained in this order. The said data shall be furnished
to the Central Ground Water Authority, which shall
evaluate the data and shall furnish the same to the
Bench of the jurisdictional National Green Tribunal.

14. To supervise complaints of non-implementation of the
instant directions, the Benches concerned of the National
Green Tribunal, will maintain running and numbered
case files, by dividing the jurisdictional area inte units,
The abovementioned case files will be listed periodically.
The Pollution Control Board concerned is ualso
hereby directed to initiate such. civil or criminal
action, as may be permissible in law, against all or

any of the defaulters.”
Accordingly, on 25.05.2017, notice was issued to the Central
Pollution Contreol Board (CPCB), the State Pollution Control Boards
(SPCBs)/ Pollution Contrel Committees (PCCs) and the Ministry of
Environment, Forest and Climate Change (MoEF&CC). They filed
their status reports showing gaps in waste generated and

treatment capacity. It was further stated that action had been

initiated to remedy the situation. After considering the status
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report, the Tribunal, vide orders dated 04.07.2017, 18.09.2017 and
11.10.2017, sought information about the steps taken by the

SPCBs/PCCs.

Vide order dated 03.08.2018, the matter was reviewed and after
noting that in absence of functional ETPs/CETPs/STPs, untreated
effluents were being discharged in water bodies leading fo
contamination of surface and ground water which causes various
diseases and also has adverse consequence on aquatic organism
due to decreased level of oxygen. The Tribunal directed the CPCB
to prepare an action plan. Direction was also given for monitoring
by a Committee of two officers — one each representing MoEF&CC
and CPCB at least once in every month, CFCB was required to
place the progress report every three months on the website and
take penal action for failure by way of recovery of compensation for

damage to the environment, apart from other steps.

Vide order dated 19.02.2019, after considering the status report
furnished by the CPCB, based on the reports furnished by the
States/UTs, this Tribunal after referring to orders passed in O.A
NO. 673/2018 for remedial action in respect of 351 polluted river
stretches, which had direct nexus with the steps for
ETPs/CETPs/STPs and order passed in O.A No. 606/2018
requiring Chief Secretaries to monitor progress imnter alic on the
subject of control of pollution ion the river stretches, directed that
the Chief Secretaries may look into the subject of setting up and
proper lunctioning of ETPs/CETPs/STPs in their respective States/

UTs. Further direction issued was lo prepare a report on
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13.

assessment of compensation on account of discharge of untreated
sewage and dumping of solid waste, loss to ecological services due
to illegal mining, deforestation, after taking inputs from expert
bodies. The Tribunal also directed the CPCE to compile its
monitoring report with regard to 97 CETPs {assuming the total
number of CETPs in the country to be 97) installed in different
States, CPCB was also directed to furnish its report in O.A. No.
95/2018, Aryavart Foundation Vs, M/s Vapi Green Enviro Lid. &
Ors. which concerned the issue of inadequate functioning CETP

leading to water pollution.

Reports filed by the CPCB

Accordingly, two reports filed by CPCB, have been put up for
consideration today :-

{i) Report dated 30.05.2019, updated on 19.07.2019, giving
status of setting up of ETPs/CETPs/STPs and methodology
for assessing environment compensation for discharge of

pollutants in water bodies.

(ii) Repert dated 14.08.2019 with regard to monitoring of
CETPs.

We p_rbcct:d to consider the above reports.

Report dated 30.05.2019 updated on 19.07.2019

According to updated report dated19.07.2019, out of 62.897
number of industries requiring ETPs, 60.944 industries are
operating with functional ETPs and 1949 industries are operating
without ETPs. 59,258 industries are complying with environmental
standards and 1,524 industries are noncomplying. There are total

192 CETPs, out of which 133 CETPs are complying with
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environmental standards and 59 CETPs are non-complying. There
are fotal 13,709 STPs (Municipal and other than municipal), out of
which, 13,113 STPs are complying with environmental standards
and 637 STPs are non-complying 73 CETPs in
construction/proposal stage, whereas, for STPs, 1164 projecis
{municipal and non-municipal) are under construction/proposal

stage.

A report has also been prepared on the scele of environmental
compensation to be recovered from individual/authaorities for
causing pollution or failure for preventing causing pollution, apart
from illegal extraction of ground water, failure to implement Solid
waste Management Rules, damage to environment by mining and
steps taken to explore preparation of an annual environmental
plan for the country. Extracts from the report which are considerad
significant for this order are:

“I, Environment Compensation to be levied on Industrial
Units

Recommendations
The Committee made following recommendations:

1.5.1 To begin with, Environmental Compensation may be levied
by CPCB only when CPCB hus issued the directions under the
Environment (Protection) Act, 1986, In case of a, band ¢
Enuironmental Compensation may be caleulated based on the
formula "EC= Pl x N x Rx 8 x LF", wherein, Pl may be taken as 80,
50 and 30 for red, orange and green category of industries,
respectively, and R may be taken as 250. Sand LF may be taken
as preseribed in the preceding paragraphs

1.5.2 In case of d, e and f, the Environmenial Compensation
may be levied based on the detailed investigutions by Expert
[nstitutions/ Organizations.

1.5.3 The Hon'ble Supreme Couwrt in its order dated
20.02.5017 in the matter of Paryavaran Suraksha Samiti
and another v/s Union of India and others [Writ Petition
[Civil) No. 375 of 2012), directed that all running industrial
units which require 'consent to operate” from concerned
State Pollution Control Board, have a primary effluent

1
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treatment plant in place. Therefore, no indusiry requiring

ETP, shall be allowed {o operate without ETP.

1.5.4 EC is not a substitute for taking actions under EP Act,
Water Act or Air Act. In fact, units found polluting should be

closed/ prosecuted as per the Aets and Rules.

II. Environmental Compensation fto be levied on all
violations of Graded Response Action Plan (GRAP) in NCR,

Table No. 2.1: Environmental Compensation to be
levied on all violations of Graded Response Action
Plan (GRAP) in Delhi-NCR.

Activity

State Of Air Quality

Environmental
Compensation (]

Industrial BEmissions

Severe +/Emergency

g 1.0 Crore

Severe Rs 50 Lakh
Very Foor Rs 25 Lakh
Moderate to Poor Rs 10 Lakh

Vapour Recovery System (VRS) at Outlets of Oil Companies

L Not
installed

Target Doie

ii, Non funectional

Very poor to Severe +

Rs 1,0 Crore

Rs 50.0 Lakh

Moderale to Poor

Rs 25.0 Lakh

Construction sites

fQffending plot more
than 20,000 Sq.m.)

Severe +/ Emergency

Rs 1.0 Crore

Seuvere

Rs &0 Lakh

Very Poor

Rs 25 Lakh

Moderate to Poor Rs 10 Lakh
Solid waste/ garbage Very poor to Severe + Ks 25.0 Lakh
dumping in Industrial ,
Estates Moderate to Poar Rs 10.0 Lakh

Failure to water sprinkling on unpaved roads

) Hot-spots

Very poor to Severe +

Rs 25.0 Lakh

b) Other than Hot-
spots

Very poor to Severe +

Ks 10.0 Lakh

III. Environmental Compensation to be levied in case of
failure of preventing the pollutants being discharged
in water bodies and failure to implement waste
management rules:

Table No. 3.3: Minimum and Maximum EC to be levied
for untreated/partially treated sewage discharge

Class of the City/Town Mega-City Million-plus | Class-I
City City/Town
and others
Minimum and Maximum | Min. 2000 Min. 1000 Min. 100

values of EC (Total
Capital Cost Component)

=t
—

(I
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recommended by  the | Max. 20000 Max. 10000 Mee, 1000
Committee (Lacs Rs.}

Minimum and Madmum | Min 2 Min. 1 Min. 0.5
vdlues af EC [O&M Cost

Co_,npangntal Max. 20 Max. 10 Max, &
recommended by the

Commitiee (Lacs Rs./day)

Table No, 3.4: Minimum and Maximum EC to be levied for
improper municipal solid waste management

Class of the City/Town Mega-City [Million-plus |ClassI City/Town 1
City and others

Minimum and Maximuwm Min, 1000 Min, 500 Min, 100

values of EC (Capital Max, 10000 | Max. 5000 Max. 1000

Cost Component)

recommended by the

Comunittee (Lacs Rs.)

Minimum and Maximum Min. 1.0 Min. 0.5 Min. 0.1

values of EC (O&M Max. 10.0 Muax. 5.0 Meax. 1.0

Cost Component} |

recommended by the i

Committee [Lacs Rs./day) '

3.3 Environment Compensation for Discharge of
Untreated/Partially Treated Sewage by Concerned
Individual/ Authority:

BIS 15-1172:1993 suggests that for communities with
population above 100,000, minimum of 150 to 200 lpcd of
water demand is to be supplied. Further, 85% of return rate
(CPHEEO Manual on Sewerage and Sewage Treatment
Systems, 2013}, may be considered for caleulation of total
sewage generation in a city. CPCE Report on "Performance
evaluation of sewage treatment plants under NRCD, 2013",
describes that the capital cost for 1 MLD STP ranges from
0.63 Cr. to 3 Cr. and O&M cost is around Rs. 30,000 per
month. After detail deliberations, the Committee suggested to
assume capital cost for STPs as Rs. 1.75 Cr/MLD {marginal
average cost). Further, expecied cosi for conveyance system
is assumed as Rs, 555 Cr./MLD (marginal average cost)
and annual O&M cost as 10% of the combined capital cost.
Population of the city may be taken as per the latest Census
of India. Based on these assumptions, Environmental
Compensation to be levied on concerned ULEB may be
calculated with the following formulea:

EC= Capital Cost Factor x [Marginal Average Capital
Cost for Treatment Facility x (Total

12
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Generation-Installed Capacity) + Marginal Average
Capital Cost for Conveyance Facility x

{Total Generation -Operational Capacity)][+ O&M Cost
Factor x Marginal Average O&M Cost

x (Tetal Generation- Operational Capacity) x No. of Days for
which facility was not available

+ Bnvironmental Externality x No. of Days for which facility

was not available
Alternatively;

EC (Lacs Rs.)=

Installed Treatment Capacity)+ 55.8/Total
Sewage Generation-Operational
0.2(Sewage Generation-Operational Capacity)
x N + Marginal Cost of Environmental Externality x
{Total Sewage Generation-Operational

Capacity) X N

[17.8{Total Sewage Generation

Capacity)]

Where; N= Number of days from the date of direction of
CPCB/ SPCB/PCC till the required
capacity systems are provided by the concerned authority

Cuantity of Sewage is in MLD

Table No, 3.5: Sample calculation for EC to be levied
Jor discharge of untreated/partial treated

Sewage
City Delhi Agra Gurugram | Ambala
. . 17.60,285
Population (2011} 1,63.49,831 8,76.969 | 500,774
iIClass Mega-City Millien-plus  |Class-1 Town| Class-1
City Town
[Sewage Generation (MLD) (asf 4195 381 446 a7
per the latest data available
with (-_'JPCB} ¥ -
Installed Treatment Capacity] 2500 220 404 45.5
(MLD) (as per the latest data
available with CPCB)
(Operational Capacity (MLD) 1900 140 300 24.5
(as per the latest dala available
with CPCB)
Trentinent Capacity Gap & i
(MID) 2295 241 156 12,5
Calculated EC (capital cost 29662.50 2817.50 1435.00 0.00
component for STPs) in Lacs
Rs.
18
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i

alculated EC (capital cost
omponent for Conveyance
tem) in Lacs. Rs.

127372.50

13375.50

10323.00

693.75

lculated EC (Total capital
ost
omponent) in Lacs Rs.

157035.00

16193.00

11758.00

695375

inimum and Maximuom
alues of
EC {Total Capital Cost
Component)
recommended by the
Committee
iLacs Rs.)

Min, 2000
Max. 20000

Min. 1000
Max. 10000

Min, 100
Mazx. 1000

Min. 100
Max, 1000

al EC (Total Capital Cost
Component) in Lacs Rs.

20000.00

10000.00

1000.00

693.75

Calculated EC (O&M
Component in
Lacs Rs./day

459.00

48.20

37.20

jnimum and Maximum
alues of

C (O&M Cost Component)
commended by the
ommittee

Lacs Rs./day)

Min, 2
Max, 20

Min. 1
Max, 10

Min. 0.5
Max. 5

Min. 0.2
Max. 3

Final EC (0&M Component)
n Lacs.
/Day

20.00

10.00

5.00

2.50

alculated Environmental
ternality (Lacs Rs .Per
ay)

2.0655

0.2049

0.1395

0.0094

inimum and Maximum
Ine of
nvironmental Externality
commended by the
mmittee
Lacs Rs. Per Day)

Min. 0.60
Max, 0.30

Min. 0.25
Max. 0.35

Mir. 0.05 | Min. 0.05
Max, 0.10 | Max. 0.10

al Environmental
ternality
Lacs Rs. Per day)

0.BO

0.25

0.10

0.05

3.4 Environment Compensation Lo
Concerned Individual/Authority for Improper Solid
Waste Management:

be Levied on

Environmental Compensation to be levied on concerned
ULB may be calculated with the following formula:

EC = Capital Cost Factor x Marginal Average Cost for
Waste Management x (Per day waste generation-Per

14
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day waste disposed as per the Rules) + 0&8M Ceost
Factor x Marginal Average O&M Cost x (Per day waste
generation-Per day waste disposed as per the Rules) x
Number aof days vielation took place + Environmental
Externality x N

Where,

Waste Quantity in tons per day (TPD)

N= Number of days from the date of direction of
CPCB/SPCB/FPCC till the required capacity systems are
provided by the concerned authority

Simplifying;

EC (Lacs Rs.) = 2.4{(Waste Generation - Waste Disposcd
as per the Rules) +0.02 (Waste Generation Waste

«Disposed as per the Rules) x N + Marginal Cost of

Environmental Externality x (Waste Generation - Waste
Disposed as per the Rules) x N

Table No. 3.6: Sample calculation for EC to be levied for

improper management of Municipal Solid Waste

City Delhi Agra Gurugram Ambala

[Population ; i
(2011) 1,63,49,831 17,60,285 8,76,969 5,00,774

[Class Mega-City | Million-plus |Class-1 Town Class-[

City Town

(Waste Generation [kg. per
person per day)

0.6 0.5 0.4 0.4

[Waste ;
|Gencration 9809.90 880.14 350.79 200.31
{xPD)

Waste Disposal as per 2432.47 220.04 87.70 50.08
[Rules (TPD) (assumed
as 25% of wasle
generation for sample
calcuiation)

Waste Management " —
Capacity Gap (TFD) 7357.42 G601 263.09 150.23

Caiculated EC (capital [7657.82 | 1584.26 631.42 360.56
icost component) in

ILacs. Rs.

Mini

(Capital Cost Component)
recornmended by
the Committee (Lacs Rs.)

n and Maximurn Min. 1000 Min. 500 Min. 100 Min. 100
of EC Max. 10000 | Max. 5000 | Max. 1000 Max. 1000
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Lﬂnn.l EC (capital cost

t)in Lacs. Rs. 10000.00 1684.26 631.42 360.56

[Rs.,

Caleulated EC (O&M 147.15 13.20 5.26
(Component) in Lacs.

3.00
{Day

mum and Maximum Min. 1.0 Min, 0.5 Min. 0.1 Min. 0.1

values of{EC (O&M Max. 10.0 Max, 5.0 Max. 1.0 Max. 1.0
Cost Component)

recomménded by the
IGCommittee (Lacs Rs./Day)

nal BC (08N

[Day

ponent) in Lacs. 10.00 5.00 1.00 1.00

alculatgd Environmental 158 0.18

. Per Dny)
o]

0.03 0.02
ernality (Lacs

| d Madmum Max. 0,80 Min. 0.25 Min. 0.01 Min. 0.01
ieof Max. 0.35 Mazx. 0.05 Max. 0,05
x ental Externality

Environmental 0.80 0.25 0.03 0.02

ompensation in Case of Illegal Extraction of Ground
Water

4.5 Formula for Environmental Compensation for
illegal extraction of ground water

The committee decided that the formula should be based
on water consumption (Pump Yield & Time duration) and
rates for imposing Environmental Compensation for
violation of illegal abstraction of ground water. The
committee has proposed following formula for calculation
of Environmental Compensation (ECouw):

BCow = Water Consumption per Day x No. of Days x Environmental '

Compensation Rate for illegal extraction of ground water {ECRcu)

Where water Consumption is in m?/day and ECRGw in
Rs./m?

Yield of the pump varies based on the capacity/ power of
pump, water head ete. For reference purpose, yield of the
pump may be assumed as given in Annexure-VIL.

Time duration will be the period from which pump is
operated illegally.
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In case of illegal extraction of ground water, quantity of
discharge as per the meter reading or as calculated with
assumptions of yield and time may be used for
calculation of ECgu.

4.6 Environmental Compensation Rate {ECRGw) for
illegal use of Ground Water:

The committee decided that the Environmental
Compensation Rate (ECRaw) for illegal extraction of ground
water should increase with inerease in water consumption
as well as water scarcity in the area. I'urther, ECRgy are
kept relaxed for drinking and domestic use as compared
to other uses, considering the basic need of human being.

As per CGWB, safe, semi-critical, critical and over-exploited
areas are categorized from the ground water resources point
of view (CGWE, 2017). List of safe, semi-critical, critical and
over-explotted areas are available on the website of CGWRB
and can be accessed Jrom- http:/ / cqwa-
nec.gov.in/ LandingPage/ NotifiedArcas/ Categorization0fAsse
ssmentUnits.pdffZOOM=150.

Environmental Compensation Rates (ECRgw) for illegal
use of ground water (ECRgw) for various purposes such
as drinking/domestic use, packaging units, mining and
industrial sectors as finalized by the committee are givern
irn tables below:

4.6.1 ECRGw for Drinking and Domestic use:

Drinking and Domestic use means uses of ground water in
households, institutional activity, hospitals, commercial
complexes, townships ete.

[

N

Water Consumption (m3/dayj

SL | Area Category <2 | 2to<s | 5tn<25 |25 & above
No. Environmental Compensation Rate (ECRGw) in Rs./m?
1| Safe 4 g 8 10
2 | SemiCritical 12 14 16 20

3 | Critical 22 24 26 30

4 | Over-Exploited 32 34 36 40
Minimum ECqw=Rs 10,000/ (for households) and Rs. 50,000 (for
institutional activity, commercial complexes, townships ete.)

4.6.2 ECRGw for Packaged drinking water units:

Water Consumption (mi/day)

SI. | Area Category <200 | 200 to <1000 | 1000 te <5000 i| 5000 &

i Environmental Compensation Rate (ECReuw) in Rs./m?

1 | Safe 12 18 24 30

2 | Semi eritical 24 a6 48 [¥1]

3 | Cntical 36 48 66 20

4 | Over-expioted 48 72 96 120
17
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[ Minimum ECow=Rs 1,00,000/-

4.6.3 ECRaw for Mining, Infrastructure and Dewatering
Projects )

Water Consumption (m3/day)

SI.| Area Category <200 l 200 to <1000 \ 1000 to <5000 15000 &
A Environmental Compensation Rate (ECRsw) in Rs./m3

1 | Safe 15 21 30 40

2 | Semi critical 30 45 &0 75

2 | Critical 15 [é1e] 85 115

4 | Over-exploited 60 90 120 150

Minimum ECsw=Rs 1,00,000/-

4.6.4 ECRGw for Industrial Units:

Water Consumption [m?/day)
SIL Area Category
| No. <200 200 to 1000 to <5000, 5000 &
1. A00. a2
Environmental Compensation Rate (ECRGw) in
1 Safe 20 30 40 | s0
2 Semi eritical 40 60 80 100
3 Critical 60 an 110 150
4 Over-exploited 80 120 160 200

Minimum ECcw= Rs 1,00,000/-

4,8 Recommendations
The committee has given following recommendations:

. The minimum Environmental Compensation for illegal
extraction of ground water for domestic purpose will be
Rs. 10,000, for institutional/commercial use will be
50,000 and for other uses will be 1,00,000.

o In case of fixation of liability, it always lies with current
owner of the premises where illegal extraction is taking
place.

. Time duration may be assumed to be one year in case
where no evidence for period of installation of bore well
could be established.

- For Drinking and Domestic use, where metering 18 not
present but storage tank facility 1s available, mintmum
water consumption per day may be assumed as sumlar
to the storage capacity of the tank.

° For industrial ground water use, where metering is ot
available, water consumption may be assumed as per
the consent conditions. Further, where in case industry
is operating without consent, water consumption mnay
be calculated based on the plant capacity fon the

18




15.

recommendation of SPCB/PCC, if required). SPCB/PCC
may bring the 1ssue of illegal extraction of ground water
in ndustries i to the notice of CGWA for appropriate
action by CGWA,

- Authorities assigned for levy EC and taking penal
aetion are listed beloww:

5. No. Actions Authority

1 To seal the illegal bore-well/tube-| Disirict Collecior
well to stop extraction of waier and
Jfurther closure of project
2. To levy ECay as per prescribed method| District Collecior,
3 To levy EC on water pollution, as per | CPCB/ SPCB/ PCC
the method prescribed i, report of
CPCB- "EC on industrial pollution”
4, Prosecution of violator CGWA under EP Act
SPCB/PCC under
At and Water Act

CGWA may maintain a separate account for collection
and utilization of fund, collected through the
prescribed methodology in this report.”

Discussion on the report dated 30.05.2019 updated on
19.07.2019

It is clear from the order of the Hon'’ble Supreme Court® that the
responsibility of operating STPs under Article 243W and item 6 of
Schedule XII to the Constitution is of local bodies who have to
evolve norms te recover funds for the purpose which is to be
supervised by the States/UTs. The norms were to be finalized upto
31.01.3_..'?201? to be implemented from the next year, i.e 01.04.2018,
In absence thereof, the States/UTs have to cater to the financial
requirement from its own resources. The States/UTs are to
prioritize the cities, towns, villages discharging effluents/sewage
directly into the water bodies. Industrial activity without proper
treatment plants (ETPs and CETPs) is not to be allowed by the

State PCBs and the Secretaries, Environment of the States/UTs are

*Para 10-13 in Paryavaran Suraksha Samiti Vs. Union of India, Supra

19
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16,

to be answerable. Thus, the source for financial resources for the
STPs, stands finalized under the binding judgment of the Hon'ble
Supreme Court. Authorities and persons accountable are
identified. Rigid implementation has been laid down. This Tribunal
has been required to monitor compliance of the directions and

timelines.

[t is in this background that the present report needs to be
appraised and further directions given. As regards the
Environmental compensation regime fixed for industrial units,
GRAP, solid waste, sewage and ground water is accepted as an
interim measure. With regard to setting up of STPs, while we
appreciate the extensive work of the CPCB based on information
furnished by States/UTs, the challenge remains about verification
of the said data on the one hand and analysis of the steps taken
and required on the other. There is already a database available
with the CPCB with regard to E1Ps, CETPs, STPs, MSW facilities,
Legacy Waste sites. This needs to be collated and river basinwise
macro picture needs to be prepared by the CPCB in terms of need
for interventions, existing infrastructure and gaps therein, The
States have given timelines which need to be effectively monitored
both by the CPCB and the Chief Secretaries in terms of its

execution.

As already noted, prevention of pollution of water is directly linked
to access to potable water as well as food safety. Restoration of
pristine glory of rivers is also of cultural and ecological significance.

This necessitates effective steps to ensure that no pollution is

20
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11,

discharged in water bodies., Doing so is a criminal offence under
the Water Act and is harmful to the environment and public
health. ‘Precautionary’ principle of environmental law is to be
enforced. Thus, the mandate of law is that there must be 100%
treatment of sewage as well as trade effluents. This Tribunal has
already directed m the case of river Ganga that timelines laid down
therein be adhered to for setting up of STPs and till then, interim
measures be taken for treatment of sewage. There 1s no reason why
this direction be not followed, so as to centrel pollution of all the
river stretches in the country. The issue of ETPs/CETPs is being
dealt with by an appropriate action against polluting industries.
Setting up of 8TPs and MSW facilities is the responsibility of Local
Bodies and in case of their default, of the States. Their failure on
the subject has to be adequately monitored. Recovery of
compensation on ‘Polluter Pays’ principle is a part of enforcement
strategy but not a  substitute for compliance. It is thus necessary
to issue directions to all the States/UTs to enforce the
compensation regime, latest with effect from 01.04.2020, We may
not be taken to be condoning any past violations. The States/UTs
haﬁe'_tn enforce recovery of compensation from 01.04.2020 from the
defaulting local bodies. On failure of the States/UTs, the
States/UTs themselves have to pay the requisite amount of
compensation to be deposited with the CPCB for restoration of
environment. The Chiel Secretaries of all the States may furmsh
their respective compliance reports as per directions already issued

in O.A. No. 606/2018.

Report dated 14.08.2019 with regard to monitoring of CETPs

21
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18.

19.

20.

21,

The Committee inspected 127 CETPs in 14 States. Figure of CETP
assumed to be 97 was not correct. 66 CETPs were found to be non-
compliant, CPCB directed SPCBs to take following steps:

“1. SPCBs shall direct non-complying CETPs to take immediate
corrective actions to comply with the environmental
standards.

2. CETP should be directed to take action as per the
recommendations provided at Annexure A-N within a time
frame,

3. In case of non-complying CETPs, action as deemed fit
including levying of environmental compensation may be
taken.

4. In case, OCEMS are not connected with CFCB & SPCB servers,

‘ensure a robust system of physical inspections to wverify
compliance by drawing samples.”

Discussion on the report dated 14.08.2019

We accept the recommendation of the CPCB and direct the Chief
Secretaries, State Governments, Union Territories and the
SPCBs/PCCs to take further action accordingly and furnish an
action taken report accordingly. The CPCB to meanwhile compile
and collate information with regard to ETPs, CETPs, STPs, MSW
Facilities, Legacy Waste dump sites and complete the pending task

on the subject before the next date and furnish a report.

The environmental compensation regime for CETP not meeting the

prescribed norms need to be eveolved by the CPCB.

Directions

We may now sum up our directions:

(i) The Environmental compensation regime fixed for
industrial units, GRAP, solid waste, sewage and ground
water in the report dated 30.05.2019 is accepted and the

same may be acted upon as an interim measure,

o]
bJ
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(i)

(i)

{v)

SPCBs/PCCs may ensure remedial action against non-

compliant CETPs or individual industries in terms of not

having ETPs/fully compliant ETPs or aperating without ‘

consent or in violation of consent conditions. This may be
overseen by the CPCB. CPCB may continue to commpile
information on this subject and furnish quarterly reports
to this Tribunal which may also be uploaded on its
website.

All the Local Bodies and or the concerned departments of the

"State Government have to ensure 100% treatment of the

generated sewage and in default to pay compensation which
is to be recovered by the States/UTs, with effect from
01.04.2020. In default of such collection, the States/UTs are
liable to pay such compensation, The CPCB is to collect the
same and utilize for restoration of the environment.

The CPCB needs to collate the available data base with
regard to ETPs, GETPS, STPs, MSW facilities, Legacy Waste
sites and prepare a river basinwise macro picture in terms of
gaps énd needed interventions.

The Chief Secretaries of all the States/UTs may furnish theiwr
respective compliance reports on this subject also in O.A. No.

606/2018.

List for further consideration on 21.05.2020, unless required

earlier. A copy of this order be placed on the file of O.A. No.

606/2018 relating to all States/UTs and be sent to Chiefl

Secretaries of all States/UTs, Secretary MoEF&CC, Secretary Jal

Shakti and Secretary, MoHUA.
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August 28, 2019

Original Application No. §93/2017
(W.P.(Civil) No. 375/2012)

DV

Adarsh Kumar Goel, CF

S.P. Wangdi. JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM
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‘*}'w’;:f Gfﬂaii Sunil Gupta <eestpindore@gmail.com>

20 mld STP draft tender document & report

1 message

Ritesh Rangari <rangari@dra.net.in> Tue, Oct 19, 2021 at 2:29 PM
To: eestpindore@gmail.com, ramadharsinghdevra10@gmail.com, ABHISHEK SHARMA <acmcivilpkg 14@gmall.com=,
ABHILASH K § <acm1mechanicalpkgb@gmail.com>

Sir,
Please find the altached 20 mld STP draft tender document & report,
with Regards,
Ritesh Rangari,
GM (Tech)
DRA CONSULTANTS LTD.
58, Ingole Nagar,
Behind hotel pride, Wardha Road,
Nagpur -440005 (M.S.), India.
Caontact No. : +91-99225-54933
_ Write: rangari@dra,net.in
LRL: www.dra.net.in

4 attachments

) Draft Tender Documents for sirpur Proposed STP (20MLD).pdf
—! 6079K

iy Draft Tender Documents for sirpur Proposed STP (20MLD).doc
7369K

ﬁ Report for STP construction at sirpur 20 MLD _14-08-2021.pdf
4805K

73 STP combine sirpur.xisx
gl 140K
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INDORE MUNICIPAL CORPORATION, INDORE L7
(Water Works & Drainage Cell)
(email- eestpindore@amail.com)

NIT. NO, 17/EE/STRP/E-TENDER/2021-22 Date® 08 11.2021

“ NOTICE INVITING TENDERS"
Online LUMPSUM rate tid on behalf of Commissioner Indore Municipal Corporation for the
following works are nvited for registered and post-qualified eontractors / firms of repute fulfiling eligibility
criteria:

G. Tender | Description. | Estimated Earnest | Costof | Applicable I Time
No No. costin Rs. Money Tender 50R Period
Deposit form (Rs.)
{Rs.) |
7 [ 2021_UAD | Survey, Investigation, | 37,38,67,919/-| 18,69,300/- | 50,000/~ | MPUADD  f&mants 5
_167140 G SOR Dated of -
Engineering, 02.08.2021 | sconstiuction |
procurem.ent, ' Sanctioned ' ’ :
construction, testing & Non-SOR 10 Year
R ——_ D&M
commissioning of 20 Rate
MLD STP at sirpur lake
including . SCADA,
Online Continuous I
Emission  Monitoring !
System, Sewerage '1

network and reuse of
effluent of Proposed
STP by constructing
OHT & GSR and pipe
line network ifc all |
electro mechanical ! |

works & allied works i | i
etc. complete plus ten l k ‘

years operation &
maintenance of above
overall works.

important Dated for Tender processing is as under:-

1 The Bid Document can be purchased only Online from 09.11.2021, 05:30 pm (o
09.12.2021, 05:30 pm.

2. Pre-Bid Meeting - 18.11.2021, 3:00 pm
3. Earnest Money and Technical bid will
be opened online on :13.12,2021, after 5:35 pm

Website - hitp /mww . mptenders.gov.in

Myater Works & Drainage Cell
ln}ef’s “Municipal Corporation. Indore

47



SR, R el e, gk gvama @aie 57 e 1 7.12.2021 (&

ﬁfﬁrgq dlelid & 79U 20 TH.USEl &l &1 G dieie @i & [Frtu
QRS Feas vd g dier & Regel Jeadt i 10 9% & werere_gigne -
Pr Bl D, TRTEHT Td PR s ey B Wi e @ g
YT D1 Y FHHI® 15 G716 02.11.2021 W 2 Beay mar |

3 TR g @ v OF wefier ¥ gulE Ryl ud ST & YTy A
|eY P BY gwIfaT TR Sud 37,3857,919 /— (Choad. afifRes) @ o o
ﬂaﬁﬂaﬁ,mﬁa@ﬁrﬁﬁaﬂwmaﬁﬁﬁaﬁﬁvmﬁawaﬁwq &l
STl # | S99 B aren @y q9iC A¢ BHID 4103125 “expenditure on construction of
De-Centralized STP” H § BT

YT FRAHTER awues wHrfar oy | \
(8)<r. gt AR o
EEIRED
TR iferd A, g8l

ufdferfy —
1 IgE, TR uifee fim, ek
2. HE® Gulad, Wiee e
@I R STHHN Ud 3aeds wriard! &g M | e
%?uznm ¢ 2 wlea,
- 550 TR arfere ?:PTF{ g

-

wi—ﬂ_‘}mf}?%‘%ﬁ'fﬁ

T~ & 3fars

T

AR i




(\!_'_7';:*)-‘\
vy \ Ot fe i el yey wrudl dedvg Uil v ==
\ 0_5:,! (Gafepgop vy ab vadeQ
' j } tmirrwf f‘unun Gl AP AT g
at i A
i
iLigie St ir,‘znln
BT (U788 24603 18, 2anG T
Rl (755) 2462 [H0

I " ¢ !Ij TR W SN T o n
/’T"f *-rur f‘)“"" : ek it S
A ',./);\ et )'J' ;\\ \ e TH "i!')? & AP A ST Pt
e 9 SR = e fan 'S
i, f )
e v ' / ZF\}TC‘O{? “ig\\ i
LCRIC s Iy, AW e
iy Noras ok s
T g o e w0k )
........ C-);'

'E"’ (M. i)
3_ 5 :E S A ST { Vo5 )
regTer - fug. RRYR dgevs, SRR UREIT U4 Jau Wi 2019-20 BT L Py st
A= el 1. wquﬁaﬁm#mam(mmﬁrw’q)

WZ.QF@ ety 2. AR U SPIRIRAROT (20.10.2021) SR G (STATART Fer )

%9 iy ” 1%5@“%"@#@3’{&@3 gealY & gy o WeBTAI WA @ e AT A

{8 qm—rmwmm#mwﬁawmmmﬁaW%mﬁélwamw /

'-‘*mﬁ; ‘TG{E-T&ST-‘T#TEHT&T@M?Wﬁmﬁwfﬂﬁaﬁfﬁaﬁﬁmfﬁwéﬁm#H]“—HZ ‘

R T P i 3 o R

e R # o RiRge deeiue At sl 4. 3. Q1% 5 SigHIae ST SRSl T i
WWDBSlgnateWWWWQWﬁﬂﬁﬁﬁﬁmwgr

oo wed & vrT Edive MR, ToE) % AP we Y AERgET 2021 W I ST

A Weeds) FraTery T v s o7 G oY o) | RIRQY deciug {eeavl G JaurT Wil 2019-

rard off Byt foar o7 vaT & R sienfa Seapel (weeds) FeTer &g (A4eeT (@ Faiee)

i Y RR. 80 wired <Y ¥if3r R Ft w2

‘~' mﬁz#szﬁwmwmwaﬁmﬁﬂmﬂ#é’mmmm@*ﬂ
| ,f )/ Egjfwmwwfﬁﬁg | RIRQR Aediusg TRaor Td Hee Wi 2018-19 & e g=e? e

By 213 5. 69.91 @i R bl el off, weeq ae fFefur rf anft areer & |

i’ ﬂﬁaﬁ s et &)Y ol U= eI eues ATl SR gU IHIGR Gl A R waw &
Jﬁf?ﬁﬂﬁfrmWawmﬁ?fawr%aqﬁ‘aﬁnﬁ‘ﬁaﬁ@dﬂﬁwmrﬁmaﬂw

mﬁrqwur BT &7 AT ST BRI i
N H’TICTTEH

!
PRIYTETT FYTeTd (epl T
AN E}EﬂU@' Eﬂﬁ CF‘?UT

49



At TR gifere e, s=<iN

ST,
T geE vd fawry faw
el (7.9)

foym— W A8 W TREE HE A4 @ SIUTER (Rejuvenation) $ i i
Rivey & s s+d o @ oy sfRea @99 dlied= wie Ao g
Frafaa o=y el ¥ ATE WETIA USH 6 @ HrE A |

Rrygrata fdes 2 & T &) WERIe B el geR RNid @ aRRme
Qg @) goo N B g oy AREl F Fed g2 e B o gd 4 fed o
FrE A9 A0 SenE e ¥ gwod fore @ W g% s2 el A mafe R e
form ¥ 22 fbll, g_R TR wife fer @) | A gt Bl |

T Qe @I @ gd N Wied T, g6 @R BhE el fEETor
9 1 AR ARt @ srerta 170 fRHL wigdad @A g dgd [MeE 1 a2 oo
FRIS, 12 TAVAS! 78 TAUGSL Td 245 QHUAIL &l & Gudlol f[mmr @ 25
FRIe 0¥ o 21| FUERY 2016 U@ emd dHrid 300 el gE wedvgl e
Rl T vd o7 fedmondT vaA W o fmivr v T g W wiE % 370 Tl
g gar 2 | B R ¥ 750 fEd @ Aevgl @rdel @ ead faomr T, e Wi
8 g 2220 . RS AEN T edw AT T WIER BTE 9 W] e v
gHrg el e @l RSl @ 1746 g UM 5624 BT MECWIG dgel 7368
FeHed $U @Y 100 URwd Add Gam @gAl @ AegE W Oerge U
etrrords ga il 9% ugerr ooy UG fhar 57 w81 § |

gauE § gl wEw ¥ wifte 10 Al fEe emdar 4125 CATAEL
oMy wee § SO TV 360 THYESL SRSl & sumia fET ST w4 8
SO el @ 30 Wfed Srel @ yreudly fafisr v eve @l f gl @ i
Hwa! B wwre, Al o garg, B g vd fmivy el 4 e o ® mam o
sy fopar o 8T B U@ 99 70 wRTed SuaiiRa ofe @ Afeai & yangd fdmn iy v

2

n"lr:' ~'d
fesed ’7A‘~’ -

50



& Fax

frme g fhd 1 wa ot @ AR fER ged @ adl € Ter g guent
S yariea R o @ AT e wigfoew W d o Al B wEw S e e
Y SO B T R SEIMER $RR YRR A gid W @ Juraiie avd &g sl
Rived @ Sep ordl @ oy ARG §RbR gR1 TR aiferes . gsiv @1 e dley
o e e fhar wn, as fory aeeg gumeEl weiey g1 4 SRTESr @1 adl |

TR TR S deife ) & 30 BRo gE SEEE # iy gn
e & T TER B AU B 29 Ma TR dE A g 8 der A g s
g § [ T dfey Uy @ el omed ¥ 24x7 R w wemem b
S 2| B9 aedl B AR U SFRES WaXw B A ded B gfteTe we @ T
fireew @) gge Yd S0 @ og sifaRea wrd @ oinfd (1) wesd auiive grdin
3 9 35 THUErS), (2) Rivgy orens % WY 20 AU Sl Ud (3) wedE@RE dlan (4
e & Wiy 35 vATSHS) eEer @ Uwrerd &1 fmfv vd s weafire @l s
R mar w1 ® 12548 FRIS (SiiwE wivw) @y BT € |

s Fres & 5, org =7 gfgeey vd gk weR & Wlavel fwen @ ol
At 9= oxe g Sad drl @ foy A ®o12sde WIS (Sow wied) d
WETTTT UeTH &1 &l R 8 |

HAT™ — SUIRTN |

SRR
TR Ui B sl

51



@)

BT RFT §_R HHN, Fa

w603 St (B -3 -T082
ufd,

BEIGED

I I g,

EEREGI

Ryg— T 98 & wsuE B A8 B SUETN (Rejuvenation) @ MFEH #iL
Rives o yefde 3= avd @ foe wieiieg qam Jrease W e
grafirg o @ral By anfele wEIadl UGl dt & R i

fayargrfa Faea 2 & 7 @& wee G Jg) i O] & sweme 240
§ yre gree goom A fBor o oemy ARay A Ment g3 o oo A forh
HFE ) 3799 TEUH W W 9wlH Rrd @ @ a® 52 [ A vaif@da o
o o 22 ) gdiv T wifers o @) An o ganfEa @il 8

T QFEE AT B aRd AR uiterd i gediv @il hded A0 i
%H § fofs gt @ st 170 Tl U TR WIgHN oflg« fdwrt Ue a4z
FIUS, 12 THUG S, 78 THTE S UG 245 TAUSE. @Al & gy @ Fmor ov 256
PRl @d g B RIERY 2016 W agw dirrdd 300 [l qwg wwvsh o
ol T wd o7 fe@veaEa va AW @ e Ghan mn 5 ue R o a7 de
@ gam &) o wrR @ 1750 farll, @ gl endel @n siean fawmar wm e v
¥ @et 2200 T, Wawst ofigd (9 Fede [dorgr va sy 6 T da qfet
yg Al B arel WioNsl @ 1746 g% (O 5624 TXE] TST@iGl HE 736%
FSewcd 29 @Y 100 Ulee dRNs gwd agAl & Amea 4 A ErE
fetrzenss @Iyl e uddral e QusiRa febar Sn w8 # )

gy d g YRR A g 10 v REd) sHar 4125 W S
R oieR § Qo= omav 360 U Uad) e @ gwenlRa fenoan o & oo
SuEIRE el @7 30 Wrerd orel @ et fafins 9N eRe @l 4 ogwel 9 R
\' o r . 4 " ¢ ks _.‘-\- ~ - ’l . .
TEH] B GHE, AR B g wh e v Fage e g atar Riean & e
S Brar o vE1 & ud 9y 7o ufdeie ausife oren @ dfedi o wanf@d fear on s

21

52



(fz;é %

/.' .’, 2

Frrs g fo o8 9w &) @ Afem dox gam 27 00 2 as @5 20
Wi gaTed fhd S W AfGd] 9T Wil @Ry A 31 Tl @ gard adn s
@ GO B AT B SRITER $ER WER Hogl¥ of @l guranie ewe an o i
W&H & I Sl @ e "R YN grn R wifae B gsEin wouag die

wre vEY o fran awr 15ree feu ards i el sAta i et e

gk wER U Sgifive 478 8 gy e A Feen din am
JGEm € U e ® WU & 20 & Y GHET A g8 g oA fem g
gRaraan A g o dlexy @@y @ &t 4 qenn 3 a7y TR U s
WA B FEn @edl © NN U SRRTE Wl W oA ags o ghieaa e o
Ries @ Y8 Wd 910 &XH Y HOe@ IR0 B B O (1) awdl qu
gefied @ WY 35 CAUOIS! (2) Ry e & wdig 20 HUS S Ud 5] ata
gfeer fser dem & w¥u 35 tACES) emel @ vwendl @ fAmior vw e wmabus

oxeifde B, ra o= ael v w 12548 aRig (S wika) @ e e

s Fes 8 T amfd o aRas & seada @rs ) giime o
MER W GRS s @ iR wfde gwa wes g g it
. 12548 GBS (GNQEST WIRT) B WRHAT Gl b A1 ML 2

el — S | Cl(;

53



INDORE MUNICIPAL CORPORATION, INDORE (5%

)
LB 1-:3['

%, Rl (Sewage Treatment Plant)
Qn:,m‘:;_f@ (email- eestpindore@gmail.com)
No. fo IEE/STPIproject cell/IMC/INDORE Dated- ,2_2./.:: yﬁ_o 23

LETTER OF ACCEPTANCE (LOA)

To,

M/s SIMA Labs Pvt. Ltd.- HICC Infra solutions (JV)

A-3/7, Mayapuri Industrial Area, Phase-ll,

New Delhi

Pin-110064 '

E.mail -aseem@simalab.co.in

E.mail-tendercell@simalab.co.in

Sub: - Survey, Investigation, Engineering, procurement, construction, testing & commissioning of 20 MLD
STP at sirpur lake including SCADA, Online Continuous Emission Monitoring System & Sewerage,
Network, Treated Water reuse Network of Proposed STP by constructing OHT & GSR and pipe line
network i/c all electro mechanical works & allied works etc. complete plus 10 years operation &
maintenance of above overall works. Regarding- Submission of Bank Guarantee.

Ref- Your bid to this office NIT no. 17 date 09.11.2021

Dear Sir,

Your bid for the work mentioned above has been accepted on behalf of the Indore Municipal
Corporation, Indore at your bided Percentage rate offer as per scope of work given therein
You are requested to submit within 15 (Fifteen) days from the date of issue of this letter:

a- The performance security of Rs. 2,00,76,170.00 (Rupees Two Crore Seventy Six Thousand One
Hundred and Seventy only) for Capital Work valid up to Contract period plus 3 months in prescribed
format as per annexure-M. The pen‘ormance security shall be in the shape of F D.R./Bank
Guarantee of any nationalized / schedule commercial bank.

b- The performance security of Rs, 44,00,000.00 (Rupees Forty Four Lacs only) for Operation and
Maintenance valid up to 3 months beyond the O&M period, to be submitted at the time of
commissioning of project. The performance security shall be in the shape of F.D.R./Bank Guarantee
of any nationalized / schedule commercial bank.

c- Sign the contract agreement.

Please note that the time allowed for carrying out the work as entered in the bid is minimum 18
months shall be reckoned from the date of signing the contract agreement.

Signing the contract agreement shall be reckoned as intimation to commencement of work and no
separate letter for commencement of work is required. Therefore, after signing of the agreement, you are
directed to contact Engineer-in-charge for taking the possession of site and necessary instructions 1o start

the work.
e
2
| Sy
t Executive Engineer
Sewerage Treatment Plant
IMC, Indore
EndtNo. &/ IEE/STP!project cellIMC/INDORE Dated- 2 2/¢ %’éaz:’_
Copy to:-

1. Secretary, Indore Municipal Corporation for information to Hon'ble Administrator sir, Indore
Municipal Corporation.
2 Additional Commissioner, Indore Municipal Corporation, Indore for information

=, -

E v er
o~
Q’B/ Sewerage Treatment Plant
C " IMC, Indore
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AT : 0731-2431610, 2541771 (MATEH) DT : 0731—2434489
¥ 95 : nagarnigamindore@yahoo.com 97 Wgs : www.imcindore.org
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| Sr.No |+ Particulars _ — | Amount ;-C_I‘_\
.| Upgradation SF existing 78 MLD & 12 MLD USAB plant to 120 MLD —
SBR plant to meet the norms of NGT
1 Proposed 80 MLD SBR plant near garm pipalya —"_8_6_29—F#—
L I/C Divesion (4 nos.) 1.40
1.2 1800 mm dia Pipeline along the river 35.86
T Pipeline for (4 1&D work 3 Km ) including bridge on kanh river to a0l
tranfer Jakhya to proposed STP
Proposed STP Laxmi memorial 35 MLD & other works 4328 J
Proposed STP Sirpur 20 MLD & other works _ 27.57
’7 4 Proposed STP Laxmi bai 35 MLD & other works 42.56
proposed STP kandiya 35 MLD & other works 47.85
51 | 1/CDivesion - - 0.39
r 6 Proposed ST 35 MLD & other works Choota bangarda primary line 43.55
Total Amount in Cr. 441.07 |
sl S contingencies 3% 13.23
(Bl e Total AmountinCr. | 45430 |
SRS I

W
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(Sewage Treatment Plant)
Narayan singh Saput Marg, Shivaji Market, Indore 452007
(email- eestpindore@gmail .coni)

INDORE MUNICIPAL CORPORATION, INDORE( 2

B iy

No. /U4 IEE/STPIproject celllIMC/INDORE Dated /b/a5/227.2

Letter to Proceed

To,
M/s SIMA Labs Pvt. Ltd.- HJCC Infra solutions (JV)
A-3/7, Mayapuri Industrial Area, Phase-Il,
" New Delhi
Pin-110064
E.mail.-aseem@simalab.co.in
E.mail-tendercell@simalab.co.in

Sub: Survey, Investigation, Engineering, procurement, construction,” testing &

commissioning of 20 MLD STP at sirpur lake including SCADA, Online Continuous
Emission Monitoring System & Sewerage Network, Treated Water reuse Network
of Proposed STP by constructing OHT & GSR and pipe line network i/c all electro
mechanical works & allied works etc: complete plus 10 years operation &
maintenance of above overall works. Regarding- In Order to Proceed the work.

Ref:- 1-LOA letter no 80 date 22.04.2022

With reference to above cited subject & reference Letter no. 1 as per the LOA
issued to you on date 22.04.2022, you are instructed to start Survey work of STP and its

-network from the date of receiving of this letter with the coordination of Engmeer in-charge

and respective consultant onwards.

r’:_z_J ‘f—g’ ( /

.\ Execu,twe Englneer
“ Indore Muruupal Corporation
vl Indore

EndtNo. /4% JEE/STPlproject cellIMC/INDORE Dated /o/a575¢ 4+

Copy to:-
1. Additional Commissioner, Sewerage Project, iMC Indore for informatian.
2. PMC Consultant, M/S DRA Consultant, Camp Office, Indore for Information and
necessary action.

?Y:‘ =)
I%xecﬁ‘t&—e‘rl)z ﬁeer
ForSIMA-I;l\ INFRA JV @ndorer\ﬂummpal Corporation
i 00 - Indore

Authorised Signatory
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=~ MADHYA PRADESH POLLUTION CONTROL BOARD

e Paryawaran Parisar, E-5, Arera Colony, BHOPAL - 462 016

Y - I (0755) 2464428, 2466191, Website: www.mppeb.nic.in, E-mail: it_mppcb@redif fmail.com
2325
) - No. /F,No." /TS/MPPCB/2022 Bhopal, Date: /2 .- 5-209)
AN 7 To,
A \/(
< i mt. Pratibha Pal,

Qo - Commissioner,
A >, ra Indore Municipal Corporation,

(fx Indore (M.F.)

Sub: Direction under section 33 A of the Water (Prevention & Control of Pollution) Act,
1974,

Ref:  Inspection carried out by the team of Regional office, MPPCB, Indore on dated
12.04.2022 in reference of incident of mass fish death in Chhota Sirpur talab on dated

% o (. 09.04.2022. _

) - ; \S’) . — AT

e A (eula I

qzrﬁcﬁ;“ "5‘}“ Whereas, the M.P. Pollution Control Board is constituted u/s, 4(1) of the Water

%TF-TQ’?Z ﬁ- (Prevention & Control of Pollution) Act, 1974 (hereinafter called the Water Act) to exercise the
ﬁ ‘npowers conierred on and peiform the functions assigned to under the said act. Further,

I€/MPPCB is entrusted with functions and responsibilities under Air (Prevention & Control of
g‘mf ST | Pollution) Act, 1981 (hereipafter-called-the-Air Act); and

.fql/ 3 "”? “Whereas, you are responsible for maintaining the water qualitiy of Chhota sirpur talab
\0 gﬁﬁ@%ﬁ as it'falls in the municipal area of indore,

T TR C‘[W iNhereas, inspection was carried out by the team of Regional office, MPPCB, Indore on

vety- £ 1 wJ_,«*"'dat(—:ﬂd 12.04.2022 in reference of incident of mass fish death in Chhota Sirpur talab on dated

— 09.04.2022. Shri Sunil Gupta, Executive Engineer, Indore Municipal Corporation was also

_C%D’sq"“ﬁi(]'ﬂgresent at the time of inspection. Following observations were made during the inspection.

@

< Water Samples were collected from north psfrt of talab (in front of arjun’s house) and
from North western part (north part of View paint), where the fish casuality was
observed. Dissovied oxygen was found to be 0.3 mg/l and 1.5 mg/l at these places,
which is less than the desired for aquatic life i.e 4.0 mg/I.

In the northern part of the talab, large quantity of worship/ puja nirrF\aIya/ flowers etc
were found to be poured. It was also infromed by the citizens present, a large amount
of waste material was immersed in the talab as mentioned during gangaur festival.

*
-

« During inspection, Water hyacinth was found (o cover the 75 % part of the chhota
sirpur talab, which was mainly due to the mixing of sewage and dirt in talab. The work
of rermoving hyacinth was found to be done by Indore Municipal Corporation mainlu
using 01 trace cleaner (weed harvester),

« The sewage generated from the residential areas situated near talab such as Prajapat
nagar, Shraddha puri, Saibaba nagar, Vidur nagar, Kundan nagar etc was found to be

?91\ discharged in to the talab, causing pollution in the t
@ ma/l, near Aai“’mﬂar@rggmp{e, in front of prajapat
T
e ST,
QLS ” 4 Vamm O/ N )

o (rrocta]]
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Registration and Stamp Department
Madhya Pradesh

Certificate ol Stamp Duty

E-Stamp Details
01011716052022007187

. Tatd E-Stamp Amount 25000
""w  Govt. Stamp Duty (Rs.) 25000 Municipality Duty (Rs.) 0
Janpad Duty (Rs.) . 0 Upkar Amount (Rs.) 0

& Exempted Amount(Rs.) 0

o ESewmp Type "NON-JUDICIAL

: Date & Time 16/05/2022 17:49:1%

. ‘Semvice Provider or Issuer Details ~ Gopal Porwal/SP011743001201600269

: =& "SRO/DRO/HO Details | 42, Biyabani, Near Chatripura Police Station, Indore (M.P.) INDORE INDORE

—_— ) ) _ Deed Details _ s : &

! .;%aﬂ: Type . Agreement or Memorandum of an agrecment

D=2 Instrument Wurk Contract, not being a Development/Construction Agreement or a Seeurity Bond,

; - containing an agreement Lo secure the duc performance of a contract or due discharge of a
E liability B (i) If contract valuc is upto Rupces 50 lacs D Rupees 500. (i) If contract value
: exceeds Rupees 50 lacs B 0.1 percent of contract value subject to a maximum of rupees 5
g - lacs.
S TV WORK CONTRACT
E - First Party Details ) ;

e mznzation Nante MS SIMA LABS PVT LTD HICC INFRA SOLUTIONS IV
= ~ddeess A-3/7, MAYAPUR!, INDUSTRIAL AREA, PHASE-Il, NEW DELHI PIN-110064 INDORD
- Madhya Pradesh [INDIA
£ Mumber of Persons < 1
r i Second Party Details
B, Tetmaalion Nanie COMMISSIONER | M C INDORE
¥ gt AT ' . INDORE Mudhya Pradesh INDIA

swaber of Persons l

. ) This agreement, made on the day of @/.Dg 2022 between Commissioner, Indore Municipal Corparation, Indore
{hereinafter called the "Employer’) and M/s SIMA Labs Pvt. Ltd.- HJCC Infra solutions (JV), A-3/7, Mayapuri
industrial Area, Phase-ll, New Delhi (hereinafter called the "Contractor’) of the other parl

- Whereas the Employer is desirous that the “Survey, Investigation, Engineering, procurement, censtruction,
Eiéstlng & commissioning of 20 MLD STP at Sirpur lake mcluding SCADA, Online Continuous Emission Monitonng
Syslem & Sewerage Network, Treated Water reuse Network of Proposed STP by constructing OHT & GSR ar:jr
Dpe ine network ifc all electro mechanical works & allied works elc complete plus 10 years operation &
maintenance of above overall works a period of 18 months of construction plus 10 Year O&M (hereinafter called (he
“#lorks") and the Employer has accepted the Bid by the Contracter for the execulion and completion of such Works and
lee remedying of any defects therein, at a cost of construction Re. 40,15,23,406/- (Exciuding GST) (Rs Farty Crore
vy, :I?:een Lakhs Twenty Three Thousand Four Hundred and Six Only} for which BG. No. 343001 00000002 dated 23.06.2022
E: s 2,01.00 000/, Axis Bank Itd, Ground Floor, Shivay Plaza, Plot no P-1, Zons 19, Brejeshwan Extension, P:’pl:-yan;:
% Square, Indore) is submitted and for 10 Years of O&M cest Rs. 8,80,00,002/- (GST as per rule) BC for &M work
i w5 44 00,000 00 will be required at the time of commissioning of project
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NOW THIS AGREEMENT WITNESSED as follows:

1. In this Agreement, words and expression shall have the same meanings as are respectively assigned to them in
the conditions of contract hereinafter referred’ to and they shaII be deemed to form and be read and construed
as part of this Agreement.

2. In consideration:of the payments to be made by the Employer to the Contractor as hereinafter mentioned, the
Contractor hereby covenants with the Employer to execute and complete the Works and remedy any defects
therein in conformity in all aspects with the provisions of the contract. :

3. The Employer hereby covenants to pay the Contractor in consideration of the execution and completion of the
Works and the remedying the defects wherein Contract Price or such other sum as may become payable under
the provisions of the Contract at the times and in the manner prescribed by the Contract.

4. The following documents shall be deemed to form and be rea dy and construed as part of this Agreement viz,

i. Letter of Acceptance

ii. Contractor's Bid

iii. Condition of Contract: General and Special

iv. ContractData

v. Bid Data

vi. Drawings (if any)

vii.  Bill of Quantities and _

viii. Any other documents listed in the Contract Data as forming part of the Contract.

In witnessed whereof the parties there to have caused this Agreement to be executed the day and vear

first before written.

The Common Seal of affixed in the presence of:

Signed, Sealed and Delivered by the said in the presence of;

1®1N§Rﬁtwtractor Binding Signature of Employer
rised slg ory @ Y
M/s SIMA Labs Pvt. Ltd JCC Infra v, Exer H‘ﬁf ,;wt
solutions (JV), A-3/7, Mayapuri Industrial ey ke N | hcmu‘t‘ﬂ h’iiﬂtl
Area, Phase-ll, New Delhi roject A 'Tlhl:l(lsr&‘?*‘ werage )

Indore MUIHCI al Corpuration
gre

Wilness

e B2




¥ ﬂvl_’r.ﬂf.— !;_/’.{

o " ¢ )
Lo i S i z}' D L et
WY L P L)

F i LATA T T POy S P

I FE A g

/ ' Bl :l‘/:'}f.: oAt on, o 1od /
el

tING \/
4 LU

W fepE b
N" 1’1\?

ﬂm o= Wrﬂi ﬂfﬂrl t]z;?rulu ]rmm PTEIRRIEL ,4‘ r"W
B A4 |
» FRRARHET st i, it foan, o, ot s i it 65,08 /wi""
R T I G R W o W, 2 e :w.
".vIIr']rMst U W di T ‘,{Jf},{r};m;‘ ,{}H.ﬂ _,[qu,;}] "ff?.- i ;;,H

mga?imdh WL l(hEﬂ ELIER R EE P T VD rymf&m ey
M) [Nu- AL A e B G 52 g 4:{;{; ’fa o BT R
la 'E-ZHT el it 7 TTT. ,‘{in—; [}p_n' A | f}i_u{p i [ : i

RRAFT 35 AP e A 1956 4 ,rwf’T“"?éiﬁ"'rf?’

W Irjan I{.Nf{ e e 2017 514 glf],‘r Gt 4 -:.-.}; ey 5 g

AREE WS gl A T R ARl s af g feners B S pya7 %

5 55”3-1 F'tf*‘ul B e ) i G ’lﬁf&ﬁﬂﬁﬂfi VR

it /\/‘ﬂ i ff*ﬂf": il w1t Frder fow 6 wirae wper g1 o c,A % ,r e w?wz r;-r EAA &
! B feeae 2022 < SR e 7 AT, P e @ TR e vl s frar ‘-’|‘7,: 2 areiy
e .;gcﬂ%ﬁ 64 4 YUt & @fir g - e F‘mﬁﬂ mwumfﬁ;‘_ ; 7 P _.
e"iﬁ'sm’{ LT IRT RTNPC/‘\ vf).f'ﬂ °T?I 1 | 7 ‘I?T 5.2 } i
LE:(JL T fae wames 2w f“m:p GRS ;,;J{;}gﬁ{ Xwr ¥ F‘f‘i’ff;f e e B
QLT b Lo & el 7 sl e sraenY e (i Fdfa e fos v v gt :
SN A S T ek g et e B s [ 26 @ e T O '
Ry e i | Je ﬂfcm HETED FRE I R o vrvr Feeios el TR il s R

T G B TR T 9 Al sifereniRal i Tor e FIER R o v s
QU 9 il @ ol @ s Prw qeeuEs er 02 4% Fl 2023 % IR W AARA. |
I I‘." I:.l', fF 1 £ ; e 4 #

N - sl TR

S ’-I"\ W\ : bewied Ihs £
(r i, }y’ o 1? ‘} S e
L% e .r
N ““‘»-— il
M

63



omare; i 1 uRYT e ST AR 8 Ay o 3% R i e oY 7 e
o & e, rr-ged] Frfer e e seifiesct o (T S |

5) SRe GiE TERd A AR U, gty 3 aiftrea ) s
aiam%ﬁmwzﬁwgaﬁfwwn@raenwhm%ﬁ |
BT § 1 3t RRYY Jeivs Y qui & forg fome 2
mwmﬁwﬁmﬁ'ﬁeﬂﬂ

Y. . i Ia
nﬁfaﬁr
1.
2. m zﬂ’ﬂ mm 1a:m<{ ‘il'»rrr
3. HRIET, R R Em‘ﬂ
o, R geR @l mﬁﬁﬁa z




e e U WeNr M q)d (5
. BFEE vafaw uRer, g5 A, SR B, Nujel-462016
o ST (s i sanenn W (o) o DRI Qe W ) sl s b sttt s o
a‘mlq,L/ /jmmmialan 2099 Ui, Wi 1, 4o D
nia,
\Aﬂtﬁl, 2. SINGKT,

/2;’ ' 32, ao wide B g, Auletalion '
N Prsr-gadie (an.) 8wt And Wanter g,

Prawl are, sl (n.u.)

V'
F 4 @L/ v - o@ (gmu Rare e R af@ew 1ora @) mar s e D
stpla e

deal - Al wsalen, e udw o B i aade aln e Ve
e i Rl RDalas van ey

R, Wy wgNe R &l W aeer et (uan B den
Friav) siRfem 1974 o) awi-a B > sivwlar g }ur 2 A Ak an
(agvor feremwor wew Rreisr) sl i9Ul rf‘:_ .til‘ua ol S
T W Bl

¥ B, ave ulRies Beoer s @ 3|r1rﬂ AR S AN @
WA vd sy @ Al wroguare wEn aer W e, wena gen
3t fhed & dmsdt vl wvela asen 3 t.i\*ma Ry

35"1' i, gl i, g Lr?" - Rz, 08, ,su.‘{za ok Wil
09/04/2022 @ Bl ‘Fﬁ{g m‘m A el ar\& g a1 waten
W g ar S afdea of Rews 140072022 an .'?1, o el
":'{"’ﬁ-r “r EW_”BI\RIHU'I B2 o Brdlgror @ lIi-g aﬁj L_ifi‘h ol RNaaw
Frengure 2 -

TRy ﬁ?f(sw.ofsauw

AR W 1 ORI e T ) RN ) wrk E SRS
arant A Fa, ) A A wli e dh’! A B e a4
! bt £ "Ttié)”' > Rreenfda fse u TR R v g

s SEEO] Wileids ?FI‘T

Nk uat ubaer 9 e (gae Brarr aen Ridiae) siiiDew, po7a @
< a_ad i il g ool 9 ame gl ml audla asd GU S iy
TR A nur"‘i-' a:l »‘s.icifl'im At ol um i

Fs .
o s A ) /)L{
A am-‘ T S 1

]é' |2:2

2

| of 2 12-04-2024, 02:33 pm

65



%

e gl

of 2

i —anemne e e
e 0 T e el T 5 W 3 e A 8 SR, (B e ey e

TERY IRER, 35 W I DA, vnw.a 462018 . |

qv"—""S TTAE —IEAsaTR 38803y FER B RS ojgEvve) TNe Io == R Lo s - |
|
. ~ A s f
f-g'—a aqa 23: aRUd Be & GigE & Seia .,.TEET:,?I T FEET o4 B
‘ ~
AT ¥ e d3aha & S _c’ Faas WiEmes @ nEEs o i
g
\.‘F\Ef-ql |
aleirs ?'f o BLB-rH lG@icdie 8q @ 01 UTTE

-

&, gD Mag‘ju‘c‘ c,e.-‘&ﬂ' ‘E{E{g—;l_‘:gﬂmi
TOINE o0R X oo & euikd @ % UiE, g va @ amiE &
f9cie W Ide &g doplen 3UgGn G e &1

IR & oY Reel @ ohueE | STRYE R @,

e eEEE TR @ U oEdd & 15 R A 9 zgr:na*‘ @i
SN qd) sew gua & 5 swdEd el wl yidd adl BE @ Ral

'—‘E muﬁﬁ%ﬁﬂ“ﬁ?mﬁ"’aﬁaﬁmﬁémi—mm
iiﬂallmé‘(g'@majm‘ T g T s

g—%ﬁ?{ﬁ-‘ - -n__:
T o mmfawm FaaT:Ena?*S?fI
0. G i, e cElEe, W Foeir aﬁg
TEendl Ud 3MEAd cﬁﬁi‘dﬁ &g Ut

sza?zﬁaﬁj

LRt |

12-04-2024, 02:33 pin

66



TR, R Tifere P, g R i 67 TP 30052022 7

& WY AR el oY TR 20 THUAS. &Hell
wdd P ¥g W, RAfed e, golifwafr meaRdee, Pl SRer
FeIfhT e wpiel, o aneq wffefy Rrew, sigadl vd SiUaeR. & ﬁl'l"lﬂi
diave Sead vd goe dfer @ Regw wedd au 3 goagl- e, T8y T
wd oy W Bl qer 10 af @ Halers R B @l P?rﬁﬂaaqmmﬁ =ﬁ
Wy /qfe & ddy § ga @ 03 w77 f&FAie 21.04.2022 W RER b
]]—Lﬂ|

o PR TgE @ ua @ e aafter § Tulg Rl gd s i
gyl A weR e ¥y AAM uEd i wud 37,3857,919/— @ @ @ D
24012022 1 ure 03 fAfaemelt # fafver wiafe @ srgerm fGT@ 24.01.2022 S
e Ffereverar e W o owfh, v e - W gmelddn g
AR, $eR BT WRgd ~gAqH A vud 44,97,06.215 /— (SNGHCT Afew) T 10
af o WETETI—RT &g W B9 8,80,00,002 /— (FRAATGER @ Sivwdl g
g grl) @ o @ facha v fAfde ® & wigli /g fwria owara el
@ I 2| SO BN a2 9O WY HHie 4103125 fadgn G ar i
YAl U9 2308037 TEC! HERY @R @@ W W BT | |

3 e PuiRe AemER @ qoEw ©f @ B g @ yEieer @ g9 ©
CUGIERCEC i) .

SR (AR STawRd HIdsl @ | \

(8) € uas gHR ol

ENINE
1% TR uiferss e, g&iv
qimd B3N (-5 1 A .
gRIRI I U My g,
2 HEd wererd, Wikse offse [
o1 SR T U@ sravad @il vg Uit |
) ik

[ 30 ¥ et o ee s
TR Ylleidh +[¥TH, g-<

67



_«EEE&?‘EJE'EFEEEEUN

(2181223)
EEE&EEEE% (teigeiie) 1 et
woozZ 0SL 00L 0§ O
.S.DuEHn _ ("282)0v6L T 2thkR _ SNOLE Ty =
PIEE BT | it R Dhaey: el M telte | B @l

(s)
6Ty

I \\.\\L r ,

? Y5825l ¥202-40-12 ‘el §2-¥20Z ‘hk Bk bbpokud RRkMY _@b y
- RYRIRIS Lp Ll =




@ e el H- s

aFwmar vfafaty

9. 2024-25

feaidh: 21-04-2024 15:26:46

.--""L/

swlw | A T Al iECi)
RAw LGk R =R
e @ el HasEa
427(S) 20.0720(8¢. ) 0.0C
HIUIE 1:4000
[ foo o
0 50 100 150  200m
et () spRioedt e e mT T Wen mEm meaE '
(FFTET)
L1t
1., 7 P s e o e s R 69
Z ot fsd o s § hamdah Am o amm k)
3, mmtﬁnn%




s afafafy N
W%E
q4; 2024-25 feai®: 21-04-2024 15:25:03 S

232,12

233801

233642

2341

23472 2 Hﬂ]l

e (EEE) Rl et R TR W SRR Oen W WEaEm ween

ol ITA o G P
FieTor 7. CeLrd Ha
2314(S) 75.2710(%2.) o
m&:moo

50 100 150  200m

(FETEN)
LA
1.7 s e o e R R | 70
2 mmmm#wnqummg
3 s it b B, £, Fe & s sl 'JI



aFmdrvfataiy N

W.:m:wmmmmmmmmm

qd; 2024-25 feeti: 21-04-2024 15:23:30 s
1511
snazn
186/, a4
1461 19540
1895/1/2
184
195/8
1918
\ J
s U
195
19872
21772 2011
22
Tats H, bl [ = Eeacs o
o L el el
whEm F. L Ao
184(5) 27.8310(@¢2.) o
HATUTH 1:4000
[ TEE==

0 50 100 160  200m

(&)

71



109

518




Brief Document

Sirpur Wetland. District: Indore

Prepared by:

Indore Municipal Corporation

Commissioner Office, Narayan Singh Saput Marg Square Shivaji Market, Nagar Nigam Square,
Indore (MP) — 452007




Brief Document

Sirpur Wetland Indore

District Indore

Implementing Agency

Indore Municipal Corporation
District Indore - (MP)
PIN- 452007

Nodal Agency

Madhya Pradesh State Wetland Authority
Environmental Planning & Coordination Organisation (EPCO)
(Environment Department Govt of Mp)
E-5 Paryavaran Parisar, Arera Colony Bhopal 462016 Madhya Pradesh




Format for Preparing Brief Document of Wetlands
For Notification under Wetland Rules 2017

» State / Union Territory: Madhya Pradesh

» Name and address of person (s) compiling this information:

Commissioner, Municipal Corporation, Indore

Commissioner Office, Shivaji Market, Nagar Nigam Square,
Municipal Corporation, Indore (MP) - 452007

Section 1: Identification, Location and Jurisdiction

1.1 Name of the Wetland (Alternate names, including in local language should be given in parenthesis
after official name)

Sirpur Talab

1.2 Name of the Village (s), Tehsil (s), Municipal area (s)
IMC Ward No 1, 79, 84, 85 Indore, Tehsil Malharganj, Indore

1.3 Name of the District (s) in which wetlands complex located

Indore (M.P.)

1.4 Geographical coordinates (Latitude and Longitude, to degree, minutes and second)
Latitude: 22°42'1.26"N , Longitude: 75°48'41.91"E

1.5 Name of the Department / Agency which has jurisdiction over wetland / wetlands complex

Urban Administration & Development Department, MP / Indore Municipal Corporation
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Section 2: Site Characteristics

2.1  Area of wetland / wetlands category (ha): 165 Hectares

2.2 Wetland type (Please tick appropriate categories and sub-categories)

Category Sub-category

¥'Natural (Inland) v'Permanent lakes

OSeasonal/ intermittent lakes

OPermanent streams/ creeks

OSeasonal/ intermittent streams/ creeks
OOxbow

ORiver floodplain

OPermanent freshwater marshes
OSeasonal/ intermittent freshwater marshes
OShrub-dominated wetlands
OTree-dominated wetlands

OGeothermal wetlands

OKarst and other subterranean hydrological systems

Category Sub-category

(INatural (Coastal) (Coastal lagoon

OEstuary

Olntertidal mud, sand or salt flats
OOMangroves

(Coral reefs

v'Human-made OAquaculture pond
OTank

OSaltpan

v'Dam / Reservoir

2.3 Depth (m)
Average: 2.2 m

Maximum: 4.6 m

2.4  Elevation (m above mean sea level): 557.725 m
2.5 Water regimes
a) Main source of water (tick all applicable)

v'Rainfall, JGroundwater, v'Catchment runoff, [IDirect/ indirect inflow from river
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b) Water permanence

v'Mostly permanent [ Mostly intermittent
c¢) Destination of water from wetland

¥'Feeds groundwater v'To downstream catchment v'To river (Khan) [ To sea
d) Water pH

" Acid (<5.5) [ Circumneutral (5.5 7.4) v Alkaline (> 7.4) ' Not known
e) Water salinity

¥'Fresh (< 0.5 g/l), /Brackish (0.5 —30 g/l), [1Euhaline (30- 40 g/l),

[IHypersaline (>40g/l), [/Not known
f) Nutrients in water

Upper Sirpur lake :- [1Eutrophic, v'Mesotrophic, 1Oligotrophic, [ Notknown

Lower Sirpur lake :- v" Hypereutrophic, [Mesotrophic, ['Oligotrophic, Notknown

2.6 Climatic setting
a) Annual Rainfall /Snowfall (mm) : Approx 1062 mm
b) Temperature (°C) Minimum: 9.8°C, Maximum: 43.0°C

¢) Humidity (%) Minimum: 24%, Maximum: 98%

2.7  Area of zone of influence (in ha): 24.642 Hectares
2.8  Major land use within zone of influence (provide as approximate % of catchment area)
Forests: 0%
Plantation: 0%
Agriculture: 92.6%
Settlements (Rural): 3.4%
Settlements (Urban): 4%
Industrial: 0%
2.9 Maps of wetland and zone of influence

(Enclosed as Annex I and II to this proposal)
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Section 3: Biodiversity

3.1 Notable plant species present in wetland

-Annexure III (Attached)

3.2 Notable animal species present in wetland

-Annexure IV (Attached)

3.3 Species of conservation significance (rare, endangered, threatened, endemic species)

-Annexure V (Attached)

3.4 Major plant invasive alien species

- Annexure VI (Attached)

3.5 Major animal invasive alien species

- Annexure VII (Attached)

Section 4: Ecosystem Services

Importance Relevant for the site If Yes, Details (up to 50 words for
(please tick yes or no) each category)

Source of drinking water for people | OYes v'"No

living and around

Source of water for agriculure OYes vNo

Fisheries OYes vNo

Cultivation of aquatic food plants Yes vNo

For buffalo wallowing and use of Yes vNo

domesticated animals

Medicinal plants v'Yes ONo Medicinal plants found in buffer zone

of wetland.
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Is a recreational site

v'Yes ONo

Sirpur Talab is an attractive
destination for bird watchers &
ornithologist, so related activities
organized in regulated manner,
similarly on a tree line walkways lot

of people comes regularly.

Buffering communities from v'Yes ONo Outflow channel , passes through

extreme events as floods and urban areas, some settlements like

storms Harihar  colony in Downstream
affected in rains , similarly Prajapati
Nagar & Dwarkapuri Colony is settled
in catchment , adjoining to talab back
water suffer with the same in rains ,
IMC take care of such situations,

Groundwater recharge v'Yes ONo

Water purification v'Yes ONo Partial Deweding activities conducted
by IMC

Acts as a sink for sediments v'Yes FINo During the ral.ns, sediments comes
from upstream inflow and stop due to
the off dam.

Has significant cultural and v'Yes ONo Temple and Mazar located inside the

religious values boundary

Is a site for recreation and tourism | v'Yes ONo Sirpur Talab is a birding paradise of
indore, site attract considerable
amount of tourist , site have immense
potential to promote eco-tourism

Supports noteworthy plants species | v'Yes CINo Refer annexure 111

Support noteworthy animal species | v'Yes CONo Refer annexure IV

Site of high congregation of v'Yes ONo Sirpur wetland site is a very safe

migratory water birds place for the migratory birds that
arrive in winters.

Supports life cycle of fish or v'Yes ONo Refer annexure IV

amphibians

Mining OYes vNo

Any other, please list OYes v'No
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Section 5: Pre-Existing Rights and Privileges

Nature of right and privilege

Relevant for the
site (please tick

Does this negatively
impact the wetland’s

Brief description (up to
50 words for each

yes or no) ecological health? category)

Community Fishing (without OYes vNo OYes ONo
any lease or permission from INot assessed -
government department)
Fishing under lease from OYes v'No OYes ONo i
government department Not assessed
Harvest of plants (without any OYes vNo OYes (No
lease or permission from FINot assessed :
government department)
Harvest of plants under lease OYes v'No OYes ONo
from government department INot assessed
Agriculture or horticulture OYes v'No OYes ONo )
within wetland INot assessed
Grazing OYes v'No OYes ONo

ONot assessed
Religious practices v'Yes ONo OYes v'No Teggfetgnlg ;ZI;: ?rfom

ONot assessed very long time so locals

do worship there.

Withdrawal of water for OYes vNo OYes (No )
domestic use ONot assessed
Withdrawal of water for OYes vNo OYes ONo
agriculture or fisheries ONot assessed -
Bathing or wallowing of OYes vNo OYes ONo
domestic animals ONot assessed
Plying of boats OYes v'No OYes ONo )

ONot assessed
Any other, please list here OYes v'No OYes v'No

ONot assessed .
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Section 6: Present and Potential Threats

Threat Degree Present or Potential | Additional information,
if any
Changes in water inflow | v' High OMedium OLow | v'Present Inflow and Outflow of
and outflow v'Potential lower lake very much
affected due to
urbanization /
construction activities
Pollution v'High OMedium OLow v'Present At present Lower lake is
v'Potential full of sewage water,
major roads Roads pass
near the wetland, causing
smoke and noise pollution
day and night.
Unsustainable harvest of | OHigh OMedium v'Low OPresent
biological resources v'Potential
Mining OHigh OMedium OLow | OPresent
OPotential
Siltation OHigh v'"Medium OLow v'Present Increased concentration of
v'Potential suspended sediments.
Encroachment OHigh v'"Medium OLow v'Present
v'Potential
Spread of invasive v'High OMedium OLow v'Present sewage water mixed into
species v'Potential sirpur talab especially in
lower lake portion, that
support invasive species
to thrive, If the right steps
are not taken today, there
may be problems in the
future. nvasive vegetation
also observed at islands
of Upper lake
Any other, please list OHigh OMedium OLow | OPresent
OPotential
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Section 7: Activities Proposed to Be Prohibited (other than those listed in Rule 4 (2) of Wetlands

Rules and Regulated

Part A
Activity Whether | Regulation within If regulated Name of Additional
prohibited wetlands or indicates the | department/a | information,
or zone of influence level of gency if any
regulated regulation (in | responsible
term of people, | for
restricted area | regulation/
or any other) | prohibition
v'Wetland/
Withdrawal of water for Wetlands complex
Domestic, irrigation Prohibited boundary - MPSWA/IMC
rposes
purp OZone of influence
v Wetland/ i
Wetlands complex
Grazing Prohibited boundary MPSWA/IMC
v'Zone of influence
v'Wetland/ i
Creating any kind of Wetlands complex
Obstruction / Diversion | Prohibited boundary MPSWA/IMC
f inflow Ch 1
O oW Ehanne's v'Zone of influence -
v'Wetland/ i
Wetlands complex
Mining and Blasting Prohibited boundary MPSWA/IMC
v'Zone of influence -
v
Construction activity of Wetland/ -
ermanent nature that Wetlands complex
P Prohibited boundary MPSWA/IMC

can adversely affect the
wetland

v'Zone of influence
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Part B

Activity Whether | Regulation within If regulated Name of | Additional
prohibited wetlands or indicates the | department/ | information,
or zone of influence level of agency if any
regulated regulation (in | responsible
term of people, | for
restricted area | regulation/
or any other) | prohibition
v
Harvesting of wetland Wetland/ Within the
.. Wetlands complex
products (living / non- bound wetlands
living) within Regulated oundary MPSWA/IMC
regenerative capacity
[1Zone of influence -
v
Construction of boat Wetl V\;etland/ l
jetties, and facilities for ot ;‘“ S(‘i’omp X Within the
temporary use , as Regulated oundary wetlands and MPSWA/IMC
toon bridges, Plyi
porntoon bri g.es’ ving v'Zone of influence Zol
of non-motorized boats
v
Construction of Wetland/ Within the
temporary nature Reoulated Wetlands complex wetlands and | \rpqwA/IMC
cgulate boundary 701
v'Zone of influence
v
Desilting, in case where Wetland/ Within the
wetlands inflow Wetlands complex wetlands
] boundary MPSWA/IMC
regimes and water- Regulated
holdi it -
. olaing capaC} Y a‘re [1Zone of influence
impacted by siltation
v
Wetland/ Withinthe | MPSWA/IMC
Wetlands complex tlands and
Water Sports Activity Regulated boundary we ;nO f an

v'Zone of influence

83



Section 8: Activities Proposed to be permitted

Activity

Place a tick
mark
if relevant

Within wetlands or
zone of influence

Additional
information, if any

a) Ecological rehabilitation and

v’ Wetland/ Wetlands

o v complex boundary
reviving of nature .
v’ Zone of influence
) v" Wetland/ Wetlands
b) Harvesting of wetland products
o ) ) v complex boundary
within regenerative capacity
v’ Zone of influence
) v" Wetland/ Wetlands
¢) Wetland inventory , assessment
o v complex boundary
and monitoring '
v’ Zone of influence
o ) v Wetland/ Wetlands
d) Communication , environmental
) o o v complex boundary
education and participation activities )

v’ Zone of influence
¢) Habitant management & v Wetland/ Wetlands
conservation of wetland dependent v complex boundary
species. v’ Zone of influence

v Wetland/ Wetlands
f) Research 4 complex boundary

3 Zone of influence
g) Community-based ecotourism v Wetland/ Wetlands
(with minimum construction v complex boundary
activities ) v’ Zone of influence

v Wetland/ Wetlands
h) Management Planning 4 complex boundary

v’ Zone of influence
i) Integrating wetlands as nature- v Wetland/ Wetlands
based solutions for climate change 4 complex boundary
mitigation and adaptation v’ Zone of influence

v Wetland/ Wetlands
j) Bird Watching 4 complex boundary

v Zone of influence

84



k) Any activity proposed for v Wetland/ Wetlands

strengthening of water body and 4 complex boundary
Capacity enhancement work v’ Zone of influence
v Wetland/ Wetlands

L) activity proposed for Quality
4 complex boundary
enhancement )
v' Zone of influence

Section 9: Listing of Available Scientific Resources Used

1. A List of Trees & shrubs, of the Indore State by W.F. BISCOE (1910)

2. List of Macrophytes: Lake Atlas of Indore District (2018) Prepared and published by Environmental
Planning and Coordination Organization (EPCO)

National Wetland Atlas ; Sponsored By Ministry Of Environment And Forest , Government Of India,
Water Quality Monitoring Report: M.P. Pollution Control Board Indore, MP.

Birds of Indore : Bhalu Mondhe, Ajay Gadikar, Pravar Mourya, Abhilash khandekar

List benthos: Gandhi, T. K and Sharma S. K. (2012). Biodiversity of littoral benthic community and
shorebirds of Sirpur Lake, Indore. International Journal of Environmental Rehabilitation and
Conservation. Vol. II.
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CHECK LIST

v'Responsible agency has been clearly identified and details of contact person included

v'Wetland/wetlands complex boundary has been delineated using GIS and firmed up by adequate
ground truthing

v'Wetland/wetlands complex map has been provided at required scale

v Zone of influence has been delineated and included in wetland map or a separate map
OWetland zone of influence is sufficient to manage all activities

OSite’s importance have been listed, and for major categories, justification provided
v'Site’s biodiversity values are listed, and for major categories, justification provided
v'List of pre-existing rights and privileges provided

v'Consistency or, inconsistency of pre-existing rights and privileges indicated to be best of
available knowledge

v'Threats to site listed, and for major categories details provided
v/ Activities prohibited, beyond those already listed in Rule 4 (2) have been mentioned
v'List of activities to be regulated within wetlands and zone of influence is provided

v'List of activities to be permitted is provided

» Name of District, Block, Village > Wetland Type - Natural/Inland/Man made -
Reservoir/Pond/Tank/Aquaculture Pond

e [MC Ward No 1, 84, 85 Indore , e Man made - Reservoir

Tehsil Indore

» Name of Wetland » Name of Person

e Sirpur Talab Wetland e Shri Sunil Gupta

» Rural/ Urban » Designation & Dept.

e Urban e Executive Engineer , Sewerage Department

Indore Municipal Corporation / Water Works

> Area (Ha.) » Mob. No.& Email
e 165 Hectares e 7440443347 / Email: imc.wwd@gmail.com
Signature
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ANNEXURE I &11

MAPS OF WETLAND COMPLEX AND

ZONE OF INFLUENCE
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ANNEXURE Il

WETLAND




ANNEXURE-II

Notable Tree / Plants Species Present In Wetland:

Large trees, @@7&0

S.no Botanical name Family RIANT 17
1 Ficus carica Moraceae 3SR
2 | Ficus infectoria Moraceae BIGES
3 | Albizia odoratissima Fabaceae CaSIMESIESS]
4 | Aegle marmelos Rutaceae CISIAERSI
5 | Azadlirachtaindica Meliaceae RG]
6 Tamarindus indica Fabaceae Eﬂ?ﬁ
7 | Ficus benghalensis Moraceae ES
8 | Ficus glomerata Moraceae TR
9 | Ficus religiosa Moraceae diud
10 | Ficus hispida Moraceae hHGHI
11 | Terminalia Arjuna Combretaceae DIgl
12 | Terminalia chebula Combretaceae el
13 | Holopteleaintegrifolia Ulmaceae RRId
14 | Syzygium salicifolium Myrtaceae CAERSIERG
15 | Chukrasia tabularis, Meliaceae DT
16 | Mangifera indica Anacardiaceae 3TH
17 | Phoenix sylvestris Palmae LEISRS
Medium Sized Trees, (HETHIE])
S.No Botanical Name Family
1 | Acacia leucophloea Leguminosae CESH
2 Saraca asoca Fabaceae e 372N
3 Dalbergia sissoo Fabaceae RURGE
4 | Bauhinia variegata Fabaceae PIIR
5 Peltophorum pterocarpum | Legumes e W
6 | Pithecellobium dulce, Fabaceae [ENIECIER ]
7 Terminalia arjuna Combretaceae ‘7’@&[
8 | manilkara hexandra Sapotaceae A _%pr
9 | Tectona grandis Lamiaceae HATdH
10 | Cordia dichotoma Boraginaceae SIS
11 | Thespesia populnea Malvaceae URY diud
12 | Pongamiapinnata Leguminosae P
13 | Moringa oleifera Moringaceae RSN Ll
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Small Sized Trees, (Eﬁ?&f)

S.No Botanical Name Family RITHTTTH
1 | Aegelmarmelos Minoceae ad
2 | Annona squmosa Annonaceae BIGICES
3 | Cassia fistula Leguminosae STHAI™
4 | Delonixregia Celastraceae W
5 | Emblicaofficinails Euphorobiaceae CICSI
6 | Bauhinia variegata Fabaceae DHIIR
7 Euphorbia pulcherrima | Euphorbiaceae EIERIGE]
8 | Salix Salicaceae fae
9 Tabernaemontana Apocynaceae it

divaricata
10 | Saraca asoca Fabaceae SNIED
11 | Psidium guajava Myrtaceae Sk
12 | Morusalba Moraceae [Medd
13 | Murrayakoenigii Rutaece HieHw
14 | Pithecellobium dulce Papilionaceae SUSSNE]
15 | Ziziphus mauritiana Rhamnaceae é?, TR
16 | Tecoma Bignoniaceae ERRE
Shrub , (3T

S.No Botanical Name Family RITHTTTH
1 Ichnocarpus frutescens | Apocynaceae Wﬁﬁ
2 | Justicia adhatoda Acanthaceae STl
3 | Bougainvillea glabra Nyctaginaceae SEfafern
4 | Nyctanthes arbor-tristis | Oleaceae TRIMR
5 Wrighitatinctoria Tiliaceae [l
6 | Nerium oleander Apocynaceae A HR
7 | Datura metal Solanacene Y1
8 Ipomea pes- caparace Covolvulaceae IRY
9 Tinosporacordifolia Apocynaceae RS
10 | Tribulus terrestris Zygophyllaceae STYTH (TRGE)
11 | Helicteres isora Malvaceae IRR Bt
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Under Shrub , (I fﬁy@

S.No Botanical Name Family RITNGTTT
1 Asparagus racemosus Liliaceae RIGIGH]
2 | Rauvolfia Apocynaceae T
3 Baliospermummontanum Euphorbiaceae SNSRI
4 | Datura metal Solanacene DATYRT
5 | Hibiscus vitifolius Malvaceae ISaed
6 Triumfettabartramia Tiliaceae fRUe
7 Withaniasomnifera Solanacene SR
8 | Xanthium strumarium Compositae @ET‘EEBT

Herbs, (R1d )

S.No Botanical Name Family RITHTTTH
1 Carissa carandas Apocynaceae ERE
2 | cassia biflora Fabaceae 3Tt
3 | Cassia obtusifolia Leguminosae [ERE
4 | Cassia occidentalis Leguminosae FHR]
5 Ocimumbasilicum Lamiaceae EFIW
6 Ocimumsanctum Lamiaceae ﬂ?l?ﬂ
7 | Solanum nigrum Solanaceae SHTCE T

Climbers, ( @WTF )

S.No Botanical Name Family RITNGTTT

1 | Smilax macrophylla Liliaceae MHGIGT
Parasite, ( gvoiidl )

S.No Botanical Name Family RITNGTTH

1 Cuscutareflexa Convolvulaceae SR
Grass, (9% )

S.No Botanical Name Family RITAGTTT
1 Bothriochloapertusa Poaceae W
2 | Sacrum Munja Graminae o
3 Cymbopogon Poaceae SEEIPIS
4 Pama Roza Poaceae Rl
5 | Aloe vera Asphodelaceae W
6 Cynodondactylon Poaceae od
7 | Eragrostistenella Poaceae W
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Medicinal Plants , ( suefia

S.No Botanical Name Family RITNGTH
1 Asparagus racemosus Liliaceae RIGICH
2 | Ocimumbasilicum Lamiaceae EFIW
3 Ocimumsanctum Lamiaceae ﬂﬁ?ﬁ
4 | Tribulus terrestris Zygophyllaceae | ST (TRERE)
5 Withaniasomnifera Solanacene SIRIGIYT

Agquatic plants

S.No Botanical Name Family Local Name
1 Nymphaea species Nymphaeaceae qrex foredd!
2 | lIpomoea aquatic Convolvulaceae SIRA
3 | Lemna sps, Araceae 's'[‘@aﬁ?
4 | Pistia stratiote L. Araceae grer dfey
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ANNEXURE IV

NOTABLE ANIMAL SPECIES PRESENT
IN WETLAND




ANNEXURE-IV

Notable Animal Species Present In Wetland:

Wild animal, (TTo1T)

S.no Scientific name English name RITHTTTH
1 Canis aureus Jackal ROR
2 | Felis chaus Jungle Cat SiTel fereet
3 | Herpestesedwardsii Mangoose g
4 | Lepus ruficaudatus Hare LCRUIE
5 | Presbytis entellus Monkey TR
6 | Rattus rattus Field Rat gl

Aquatical Animal & Reptile, (Tei1q oflq Tq W??ETT )

S.no Scientific name English name BITHTTTH
Caridea And Shrimps 'iFﬂTﬂ
1 dendrobranchiata
Testudlinidae Tortoise DG
2 | Oligochaeta worms Fresh Water Worms ﬁéﬂ
3 | Dragonfly And Mayfly | Wing ﬁgf
4 | Insect larva Ladybird TR
5 | Mosquito larvae Wrigglers HwX
6 | Scorpiones Scorpion 1%@5
7 | Anura Pollywog Teh
8 Cornuaspersum Snails e
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Notable Resident birds Present In Wetland:

Birds, (9&ft)

S.No Scientific Name English Name RITHGTTT
1 | Aegithinatiphia Common lora RUIER
2 | Hypothymis azurea Black Naped-Monarch Hl hchcgdl
3 | Gircus macrourus Pallid Harrier Rfe AR
4 | Circus aeruginosus Marsh Harrier U9 dtd
5 Centropussinesis Greter Coucal e
6 | Columba livia Blue Rock Pigeon HIdR
7 | Pitta brachyura Indian pitta RS
8 | Coracias beghalensis Roller/ Blue Jay BISCE)
9 Corvus splendens House Crow ERlEaEll
10 | Cotuurnixcoturnix Grey Quail TR
11 | Dinopiumbenghalense Golden Backed Woodpecker W@Tﬂ
12 | Elanuscaeruleus Black Shouldered Kite S
13 | Eudynamys Koel Gk
14 | Milvus migrans Common Pariah ElN]
15 | Meropsorientalis Little Green Bee Eater Bhaa
16 | Passer domesticus House Sparrow T
17 | Pavocristatus Common Peafowl AR
18 | Phoenicurusochruros Black Redstart R
19 | Priniainornata Plain Prinia ekl
20 | Priniasocialis Ashy Prinia Padh!
21 | Psittaculakrameri Rose Ringed Parakeet ikl
22 | Pycnonotuscafer Red Vented Bulbul REE
23 | Spilopeliachinensis Spotted Dove WPRel
24 | Streptopelia senegalensis | Little brown dove WPRel
25 | Streptopelia decaocta Eurasian Collared Dove TR BRad]
26 | Sturniapagodarum Brahminy Myna amvﬁﬁm
27 | Milvus migrans Black Kite ELS)
28 | Accipiter badus Shikra e
29 | Falco tinnunculus Common Kestrel @Tﬁﬁtﬂ
30 | Spilornis cheela Crested Serpent Eagle SRT A
31 | Neophron penrcnopterus | Eqgyptian Vulture e g
32 | Alcedo atthis Small Blue Kingfisher Bl fhafdar
33 | Halcyon smyrnensis White-breasted Kingfisher forafear
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34 | Ceryle rudis Pied Kingfisher g fepetabetm

35 | Hirundo smithii Wire-tailed Swallow S EIEISI

36 | Cecropis daurica Red-rumped swallow ARG Sfareie

37 | Luscinia svecica Bluethroat e St

38 | Motacilla flava Yellow Wagtail Ui

39 | Motacilla citreola Yellow Headed Wagtail fOaferan

40 | Motacilla alba White Wagtail JICK

41 | Motsacilla cinerea Grey wagtail T o

Motsacilla

42 | maderaspatensis Pied Waitail fOtfosan

43 | Psittacula krameri Rose ringed Parakeet il

44 | Psittacula cyanocephala Plum Headed Parakeet ¢4l

45 | Hierococcyx varius Brain Fever Bird quiaT

46 | Clamator jacobinus Pied Created Cuckoo EANIRCIR]

47 | Centropus sinensis Greater Coucal HRdgll

48 | Jynx torquila Eurasian Wryneck T U

49 | Athene brama Spotted Owlet [SISS8

50 | Asia flammeus Short-eared Owl QeI 3o

51 | Merops persicus Blue-tailed Bee-Eater Hegd gem

52 | Ocyceros birostris Indian Grey Hornbill EE

Lesser Goldenbacked

53 | Dinopium benghalense Woodpecker ELLasl]

54 | Megalaima haemacephala | Coppersmith Barbet DIPIST
PIdard

55 | Dicrurus macrocercus Black Drongo PG HT

56 | Acridotheres tristis Common Myna RG]

57 | Sturnus contra Pied Myna

58 | Corvus macrorhynchos Jungle Crow SATCH pre

59 | Lanius vittatus Baybacked Shrike Ui

60 | Lanius excubitor Great Grey Shrike Hhg ACRT

61 | Lanius schach Long Tailed Shrike el ACRT

62 | Lanius cristatus Brown Shrike b AR

63 | Turdoides caudatus Common Babbler [ESIEG]

64 | Turdoides straitus Jungle Babbler STt 'Ehﬂ_it

65 | francolinus pondicerianus | Grey Francolin gt iR

66 | Francolinus pictus Painted Francolin T AR

67 | Perdicula asiatica Jungle Bush Quail STl efad
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68 | Terpsiphone paradise Paradise Flycatcher [
White-browed Fantail

69 | Rhipidura aureola Flycatcher qibg T
70 | Copsychus fulicatus Indian Robin

PIell A3
71 | Copsychus saularis Oriental Magpie Robin fefar
72 | Coracius benghalensis Indian Roller BISET)
73 | Eremopterix grisea Ashy crowned Lark Uf?fn?ﬁ
74 | Ammomanes phoenicurus | Rufous bellied Lark Iy Hd
75 | Galarida deva Sykes's Crested Lark Igd HXd
76 | Mirafra carnitillans Singing Bushlark [ENERY
77 | Phoenicurus ochruros Black Redstart TRRT
78 | Prinia socialis Ashy Prinia HIA Paoht
79 | Prinia hodgsonii Grey breasted Prinia SER s
80 | Prinia inornata Plain Prinia w
81 | Phylloscopus trochiloides | Greenish Warbler 6 Q?IW
82 | Zitting cisticola Streaked Fantail Warbler Badbl
83 | Anthus rufulus Paddy Field Pipit IRt
84 | Melophus lathami Crested Bunting R fafar
85 | Saxocola leucura Common stonechat e fOer
86 | Saxicola caprata Pied Bushchat e fe]
87 | Cinnyris asiatica Purple Sunbird g AR
88 | Orthotomus sutorius Tailor Bird e
89 | Losterops palpebrosa Oriental White-Eye ﬁl?ﬂ?R
90 | Lonchura malabarica Indian Silverbill IR
91 | Oenanthe isabellina Isabelline Wheatear RUBEE

Scaly breasted Munia or

92 | Lonchura puntulata Spotted Munia e (Rl
93 | Pleoceus phlipinus Baya weaver q41
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Agquatic Birds, (WFﬁW&ﬁ )

S.no | Scientific name English name RITHTTTH
1 | Podyceps ruficollis Little Grebe Tgssit
2 Grus antigone Sarus Crane qRYy
3 Anhinga melanogaster Darter Iu uet
4 | Egretta garzetta Little Egrets et , sian
5 | Ardea intermedia Intermediate Egrets gcrar 9iar
6 | Ardea cinerea Grey Heron 3
7 Ardea purpurea Purple Heron NN SR
8 | Ardea alba Large Egret ST dITedl
9 Bubulcusibis Cattle Egret STarH! el
10 | Phalacrocorax carbo Large Cormorant dgl g+ Pial
11 | Ardeola grayii Indian Pond Heron ECICHSI]
12 | Ardeola striatus Little green Heron foratferan
13 | Microcarbo niger Little Cormorants e C3sl
14 | Sterna aurantia River Terns 7t ﬁtf
15 | Himantopus himantopus Black-Winged Stilts S Urq
16 | Charadrius dubius Little Ringed Ploves ST g
17 | Fulica Coot IDH
18 | Plegadlis falcinellus Glossy Ibis B gl
19 | Ciconia episcopus White-necked Stork TRAA
20 | Pseudibis papillosa Black Ibis oIl
21 | Threskiornis melanocephalus | Black Headed Ibis g gl
22 | Anastomus oscitans Asian Openbill DU
23 | Tachybaptus ruficollis Little Grebes SCIECD

Grey-Headed e W
24 | Porphyrio poliocephalus Swamphen
White-breasted

25 | Amaurornis phoenicurus Waterhen Gdodh
26 | Metopidjus indicus Bronze-winged Jacana ST Ui
27 | Hydrophasianus chirurgus Pheasant-Tailed Jacana oe] R
28 | Scolopacidae Sandpiper Bl M
29 | Tringa glareola Wood Sandpiper feeart
30 | Actitis hypoleucos Common Sandpiper AT AST8T
31 | Calidris minutilla Stint ot
32 | Motacilla Wagtail LCSE
33 | Clanga clanga Greater Spotted Eagle EIRPEARSH
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34 | Glareola maldivarum Oriental Pratincole Ujﬁ DIcEl
35 | Turnix suscitator Barred Button Quail g TR
36 | Butorides striata Striated Heron CACIASHIN|)
37 | Chlidonias hybrida Whiskered Tern SIS
38 | Vanellusindicus Red-Wattled Lapwing feerst
39 | Dendrocygna javanica Lesser Whisling Duck BIct Riegl
40 | Anser anser Greylag Goose RSERSIG]
41 | Nettapus coromandelianus Cotton Teal EREC)
42 | Anas crecca Common Teal g9
43 | Anas poecilorhyncha Spotbill Duck -
44 | Anas querquedula Garganey EGll
45 | Sarkidiornis sylvicola Comb Duck ERECH
36 | Aythya farina Common Pochard ol R ddd
Yellow —wattled
37 | Vanellus malabaricus Lapwing ¢ feaik
38 | Limosa limosa Black-tailed Godwit SR
39 | Tringa tetanus Common Redshank BT g
40 | Tringa nebularia Common Green Shank ddd-1
41 | Rostratula benghalensis Greater painted Snipe NEER!
Notable Migratory birds comes In Wetland:
Migratory Birds, (TaTHTEN )

S.No Scientific Name English Name g

1 Mareca Penelope Eurasian wigeon IR (BICT T 9

ga®)

2 Tadorna ferruginea Ruddy Shelduck ﬂ"@fﬁ

3 | Netta rufina Red-crested pochard NIGECIE]

4 | Mareca Strepera Gadwall a’@?

5 | Spatula Querquedula Garganey WRT

6 | Anas acuta Northern Pintail R R

7 | Spatula clypeata Northern Shoveler faedt

8 | Phoenicopterus roseus | Greater Flamingo CIUES]

102



Notable Fish species Present In Wetland:

S.no categories Species Family
1 Catla catla Cyprinidae
2 Cirrhina mrigala Cyprinidae
3 Major carps Labeo dero Cyprinidae
4 Labeo rohita Cyprinidae
5 Labeo calbasu Cyprinidae
6 Puntius sarana Cyprinidae
7 . Puntius conchonius Cyprinidae

Minor/ Local —— —
8 . Puntius ticto Cyprinidae
minor carp

9 Gonialosa manmina Clupeidae
10 Gudusia chapra Clupeidae
11 Wallago attu Siluridae
12 Ompak bimaculatus Siluridae
13 Cat fishes Mystus bleekere Bagridae
14 Mystus seenghala Bagridae
15 Heteropneustes fossilis Saccobranchidae
16 Clupisoma garua Ailiidae
17 Channa marulius Ophiocephalidae
18 Murrels Channa stratus Ophiocephalidae
19 Mastacembelus pancalus Mastacembelidae
20 Exotic fishes Cyprinus carpio Cyprinidae
21 Notopterus notopterus Notopteridae
22 Mastacembelus armatus Mastacembelidae
23 Xenentodon cancila Belonidae
24 Oxygaster bacaila Cyprinidae
25 Miscellaneous Osteobrama cotio Cyprinidae
26 fishes Rasbora daniconius Cyprinidae
27 Colisa fasciatus Anabantidae
28 Chanda ranga Ambassidae
29 Chanda nama Ambassidae
30 Glossogobius giuris Gobiidae
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ANNEXURE V

SPECIES OF CONSERVATION
SIGNIFICANCE
(RARE, ENDANGERED, THREATENED,

ENDEMIC SPECIES)




ANNEXURE-V

Species of conservation significance

(Rare, Endangered, Threatened, Endemic species)

Birds, (&)
S.No Scientific Name English Name RITHTTTH
Upupa epops Eurasian Hoopoe 8S §S
2 Glareola pratincola Collared Pratincole ESKICEL
3 | Antigone antigone Sarus Crane IR
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ANNEXURE VI

MAJOR PLANT INVASIVE ALIEN




ANNEXURE-VI

Notable Plant invasive Species In Wetland:

Invasive Plants, ( SITBTHBYN! F])
S.no | Scientific name Family Habit | Nativity

Eichhornia crassipes ) .
1 Ual kumbhi) Pontederiaceae | Herb | Trop. America
2 | Acanthospermumbhispidum | Asteraceae Herb | Brazil
3 | Aeschynomeneamericana | Papilionaceae | Herb | Trop. America
4 | Ageratinaadenophora Asteraceae Herb | Trop. America
5 | Ageratum conyzoides Asteraceae Herb | Trop. America
6 | Alternanthera tenella Amaranthaceae | Herb | Trop. America

Trop. Central & South

7 | Argemone mexicana Papaveraceae Herb | America
8 | Blainvilleaacmella Asteraceae Herb | Trop. America
9 | Galotropis procera Asclepiadaceae | Shrub | Trop. Africa
10 | Cassia obtusifolia Caesalpiniaceae | Herb | Trop. America
11 | Celosia argentea Amaranthaceae | Herb | Trop. Africa
12 | Chloris barbata Poaceae Herb | Trop. America
13 | Corchorus trilocularis Tiliaceae Herb | Trop. Africa
14 | Cuscutareflexa Cuscutaceae Herb | Mediterranean
15 | Datura innoxia Solanaceae Shrub | Trop. America
16 | Datura metel Solanaceae Shrub | Trop. America
17 | Echinochloacolona Poaceae Herb | Trop. South America
18 | Echinochloacrusgalli Poaceae Herb | Trop. South America
19 | Galinosogaparviflora Asteraceae Herb | Trop. America
20 | Lantana camara Verbenaceae Herb | Trop. America
21 | Parthenium hysterophorus | Asteraceae Herb | Trop. North America
22 | Solanum americanum Solanaceae Herb | Trop. America
23 | Sonchus asper Asteraceae Herb | Mediterranean
24 | Stylosantheshamata Papilionaceae | Herb | Trop. America
25 | Xanthium strumarium Asteraceae Herb | Trop. America
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ANNEXURE VII

SPECIES




ANNEXURE-VII

Notable Animal invasive Species In Wetland:

Invasive Animal , (T@HTHF TG )

Sno |  Scientificname | English name | RTHTATH

No any animal invasive Species currently found In Sirpur Wetland

Notable Birds invasive Species In Wetland:

Birds, (T8 & Aquatic Birds, (Teqq&l)

S.no |  Scientificname | English name | RITHTATT
No any Aquatic Birds / Birds invasive Species currently found In Sirpur
wetland
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Annexure-5

T Ho o Te0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

STHTLUT
EXTRAORDINARY
9T [[—@ue 3—39-Wug (i)
PART II—Section 3—Sub-section (i)
TR & YehtioTa
PUBLISHED BY AUTHORITY

9. 802] ¢ fooeht, Wiear, faawr 26, 2017 /20f%am 4, 1939
No. 802] NEW DELHI, TUESDAY, SEPTEMBER 26, 2017/ASVINA 4, 1939

qqTar, 9 AR S TRad 5 q4eT

Fferg==T
7% faeett, 26 fawaw, 2017

ALHLA. 1203(3).—msgf™, ST AT TF FT AATFTF AW §, SoAAY IeaTah T reetaT
TUTTr T 8 ST J9g Safafaedr w7 g § a7 ARt 995 diegias EewEa &1 90 g & F10 &
HEA@IU A, AT T Jiehias FEASATT HT FHAT F4d g0 9 AS0, T Taw, I8
AHTHLIT, AT HAV, TSI FHT [T 90T, &H TAGTG T [AATAA, A 6 Fvad a1 HI TEIAEr1 St
oAt Sorret Sarstt Y saTa I yaT Far gl

ST, ATehaY MEs(H, ATaRd S AT, YU (J Si¥ SHaTHE dig: &1 &1 Heamor, a9
sraferset w1 fAde), S fFsm gaedt afiads (S sra=ae ST siqatg a7 atgarg afiady) & Aareaw &
i T ¥ STawA F F0 G907 &7 F gweey Fafa & 8 oiw 9% ypfas dareadt % sreafes gq %
TRuTTHEET S fataedT T g1 i sasfH 5727 ITrse qriferfaeht Torrett Sameii § faere gar &;

3T, "o & aq=as 51F % 9 () § a8 Fa147 747 & 3 9T & Tl anie 7 a8 Hidsq gRm
% a8 wTHfas T=iae A, s g aq, =i, T40 6 ao0eig 8, LT F T SHEAT qa899 He adr
ITTOATS o Wi SATATS 7,

ST qATFLOT (F2e0) AfefaaH, 1986 TATEX0T I HLLAW TG Hed AT SHH T AT & (o7 TH
=T e g, oEH o= ardi & ar-a77 e T IHE [ /I S Gt g

ST, TP 9@ 11T, 2006 § S FIT ITAsH TRl ST Tl 7T &1 T8 § S T4T
Aa % 0 v EfRamms a= woi F3T 67 AaeTHmar 92 a1 (&A1 T47 &, TSrs It UHT arieferfast
TR =t ST TET ST T, ST SIAA AT SR UHhishd TEe ® TETAE 2,

T, AT, AaqH Hadl THET ATHART FT gEATELHAT &, TAT AAT ATHE & F HaL TdT
AEg AT 3 HTeor 3 Fiaarget svm  forw yfaes 2

5864 GI/2017 1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

Y Fell T T A A 4 faEay, 2010 6 7.97.F7.57. 951(H) 3T Aaagi® (F2eAw fiT yaee)
e, 2010, et B 2

S AR T HEEAT AT FRIAFT START T5T 31T TS ST2eaaeT il qILard Teael Y oTseget
AT ATH T&TT FT ThaT g TAT el T AT &1 % forw B s qon [orr o 6 gtar
H sAE o SEtataerar T arisroredt Sarst Y QT St F qeF o § A1 & o yihieas g

3T, TS LA ST F9 ST GF TATHAL 7 THT TR & A0 [Ahrarens FAwaf a1 e
FATT § sagiA arfefeafadi yormeht fare siw Sa fafagar 94t gt w o= #3739 a1  #ir
qA9 § o AT saegawar g fF smagfw arifRutasdt yoelt F &1 g orifRafadt gew g s 5@,
AT TG  ATETE 57 & AU % €9 § a3 &

ST gl TEATL o 39T H SGSHAT & TATAT HLET T TILT % o0 G| (FEAT ST Taer)
A, 2010 T AfAeRTa FTAT SFTLTF THAT ¢;

T, G, FaulT GLHTL T AT (F2er) dfaf=aw, 1986 FT ITT (1) 3% ITLURT (2) F G (V)
ST g7 3 T ITETT (3) o AT q1ST T 25 T T& ThAT T TANT FLd §U STAATHTI il SITAHIT %
T, TSI 9" TATTET e ol SA1aT &, 91.%7.19. 385 (31) A< 31 AT+, 2016 FIT Sa g+ (FT&0 3T
weegr) 7w, 2016 T ST SRR AT o, oY 7 ge=mT & T off 3 i 9 g Sa Iy At
T, I ARG H, SN 38 TSI § TATIRIAT SH ATILAAT o0l TqFT STAAT 1 3988 FT &F ST 2,
qT1e & &t sratey &t gwTreq & qe=Tq o= R S,

ST, FealT T il TET AN (207 7 yaege) 79, 2016 F g9 § 77 G, G5 757

&1 TTSAT ST THE ST, SATRAT ST (e THIS {ISA1 § TATT TAT A&T 91T g0 3,

ST, TH &l i AT 92, S S92 Sfedtad Sred Fawi & Ja94 § Ird gu &, ¢ T T

T ST &4 TATAAT o6 T | Fea 1T T ZIT 980F &9 7 F=1e o6 @,

o ST, Frea T TR, TAE0T (F2eon) sfgfaas, 1986 i g1 3 it IT-4TT (1) T IT-41T (2)

* T (V) 3T IT-eT2T (3) F AT afsa ey 25 ST &7y 23 FIT Y& ei<hdl T AT FLd §U JAT SR (o

(ST SiY wee) MW, 2010 &7 39 a1ai & 6o Areshia #d gu, e UH sfeswaor § 7@ & w3 a1

IT FHTA T ATT FHAT AT AT, MR F G 3 wared & forw efotea Fae sardt 8, sraiq—

1. "ferd A S I —
(1) =71 A=t =7 |fer /e st (FveAvr st wee) e, 2017 2
(2) T TSI | THTIH AT AT &l T 2|
2. gfamaTg.—
(1) == Rt &, st q {6 "asd F svgem srafera 9 81—
(F) “srfarteze” & agiaeor (Fveor) sfaftaay, 1986 9T g;

(@) “aTterETer | FATRITT TST AEH TTEFTOT 1 &9 757 & ARG H Tr e, Tfavd €,

@m ataf & Faw 6 § Mt o seyfa afat sifenm 2;

(=) "ot ot & oy sl ey, gfharsh qur Save w1 vHT dheaa oAt wva g
ST smasgreET it fEtersear e #=ar g;

(F) "THFT TEET AT F FIE TAT FEATAS AT 7 BrEH gty F gierEa s F o
FTAAAAT 31T FLATSAT FT FUF TRAT AT § TAT T TTSAT H TIA Te| F IgeT; ILoT1 Fl
ST e & forw srferd seem warsat, F gew, S fAfae worer atoreara wr yarfag w4 €,
AT TATIAT T TR 8, TTRRITIRT Ta&T § THadai &1 9qT @R 6 o1 i eee 61 yart=ar
F HTIA o {10 STUTerd ATiedy siT FTaTeaad Tae= RATeaa & (o garer aieqfd g

() T AfHHET |7 1971 § SO9 F THE H gEareted ety daet srfereey sifia

(@) "R T FE G AT Fog U, Tegy A1 I9; wrHtaw av FEm, et v e, so s
ZET & AT Fgd, AT, W1 T A0, e fasta awar st &1 et 1gers sar i fufa =g
Hiew & arfere & 7 g1 af a8, Tiq S9H A< 9 AR, 979 % 9, G gy fafore =

T gqraa AR o FeFm/sene, aoraared, 989 3careq 97 Bt st & forw fafose
=7 ¥ fAfi dw==md afafem 98 §;
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(S) "SR TRET" § & AT AT F AT AT ST ST aHITe S o foed say
TS ATA/ATTEHTT AFATT 27 Tl 8, ATTIT &;

(F) "SEAT FT IRETFT STAET" | Fqd (6w & §a9 § G0 g0 & q1eqq & 9o
TRt i 7 TE-vET af i €,

(31) "warlad St T eragfA Ar Rty afEw F smaErg-as w1 ag 9w e 9w s
FTAREATT 3 FHTLOT ATCCTOTTAT Z=, AT IOt areqt # gioger afiads a=ar 2|

(2) 37 =T Rl AT TSN F, ST HAAl § GgFT © SN TR rud qul g, g afatEm #
AT 7, aet o g ST 3 39 sAfafaaw 9 2

3. Tt w1 ang g — e fReafortea smaqiat an smasgf il & ang 26, sraiq-
(F) AT ATHEHET F AT ST Aged i AR F w7 § afiFd e
(T) FeT FLHIT, TT ALHIL AL T T &3 TATHA ZIT TAT AT = s w7

T T T S O AT SOte A A9 e, 1927, FeAsiia (S7eon) afertee,
1972, 3= (F¥eqn) sttarf=aw, 1980, u—qaﬁaﬁéﬁwamaﬁwﬁﬁmﬂﬁﬂaﬁw 2011 & sfa@iq
wﬁmﬁéﬁﬁwﬁmﬁaﬁaﬁﬁﬁwﬁﬁ@ﬁl

4, syt § fFammerat o)X Rdaa—(1) smEgi® w1 SR e yEy, smEe e grr 3w
SagTT ghrgad TR F fBrgia & sqar B s

(2)  sEq F iy, Meferfed G # aiafus B s, ser-
(i) Tt off Forem 3 erfosrmror wfga Se-smasgfar ST B afads,
(i) TR S=meT i werfe AT o fe=rT S=heT s e FeAT;

(i) =TT 3w feres sraforse waerm fRaw, 2016 % Siasta o aror fRtor siie faea sraforse
T |t 97 goare a7 e AT Ave,; ahEweny wWraa & FfEt, $Ser s
AT [, 1989 AT TRHFEHT F&d Sal Aqaid &7 7 [Hd Star a7 HIFAwrer 7
IYANT, AT, FATq A A a4t Faw, 1989 A7 IREHFEHT Aqferee (Fae, AT
AT HHATITOT H=ad9) a0 2008 F Fdq9Td o+ aTel TE AT 8T, $-q9f9ree (Fae)
7, 2016 % AT oA ATAT S-TTTLrTe;

(iv) BT ATTICE FT T2,

ST, QREl, FEEl, WEl Y o7 HMd aftadr § a9t a9feree sie afgemat

(v) Tl ot gl =1 et fRtor fem ara =met &, o= diex % ofiae 9 Rt & g
£ I ¥ fU=er a9 Ut § YT 918 F faqe 3= Tq¢ | T0ET i AT

(vi) 1y formR

T el TR ATTERTOr #f faereer a2 et FsarT & Ao & o o7 9w a1 @9
TS &7 T T ITeq T=arat 9 fo=me 7 gt |

5. A TIAFCO.—(1) FT TLFR, TAF AT § T ARYH TMTFLT FT Tod wair oo
Aeateread aaeg g, aaiq-

(i) ST TR F qAEw/ad a1 areErgs w5 ar srefe F fFuw 8 "@69tea w1 v )
ATEHT HAT - T,

(i) TS T & qi=a AT AT AT & qioa — I,
(ili) AT fr9TT FT AT 9T — UeT 99

(v) =9 30T F71 arETgE aie — 96T g9,

(v)  orgdy foreTe foramT T ATy a9 — 9ed 99,

(vi)  TTHIOT faehe forT =T AT AT — e 9ee;
(vii) 7T HETER TS9RT T AT T — Ue 98w,
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(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

()

(1)
(ii)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)

(xi)

(xii)
(xiii)
(xiv)
(xv)

(xvi)

(xvii)

3)

et TAsT T ATCHTE® A= — Tad Ha

=TS & ate AT T &1 wreETaE g - 96T 95,

T T AT 7 WRETe® 9= — 969 9547,

Trorea T BT AT qie - Uad 9w,

faer, T5T g7 Haal g — Taq Ha ),

T TSt ATed — Uad 98y,

Hoeg gi¥a, T9d Jafaaear as — 3+ 98,

e gi=ra, 5T Tgur f{EEer 1€ - uae gee;

TATI, A 3T AT TRATT HATAT o &5 1 FIATAT AT STIT T HT HEEAT — Tad TG,

SR TATEA T, ST T, Heedehl, -39 AT 3T ATHTS-S19F 45 § F AT F UTH
oo o Tre F¥RT gIT AT tate fFhaT ST 7

TAtal/ad AT ar A iEEt & getea forwmr § s atee/ s afEa/Aes - gy gi=E|

e T, Vel TSF &7 & (o0 &9 757 &5 Ao Arreramor &1 77wt e Aefertea
qIET g, ST

T T[T &3 T TATHF AT & Tioa — e,

et T T ATy " - 3uTer;

F AT T AT AT — Tad 987,

ot farehme faramr &1 wreETeE afea - uae gee,

greftor faeme T s AT qie - uae 9w,

ST e TR 7 GeETes g - 9ed qee T,

oot TS T T ATEETE e - 9o 957,

=TS & ate T T &1 wreETyE 9=E - 9ed 9515,
T o 1 wreETyE 9t - ged gae;

TS T AT 7 AIATeF G - T8 97,

fger, a7 94l o7 - TaT 937,

qEE qiud, €9 757 &5 g =07 FiRTT - 767 987,
qEeT qi=a, 99 TS & J9-Afayar a1e - 99 9847,
T TSt AT - T 98T,

TATE, T I FAATY TAAT FATAT F ST FHTATAT 6 T TLTT [T I 6L - Tad T,

sy arfefRafadt, sa-fsm, Ao, Y-397 TST Y qTHTSE-EE &5 § uH-us o
ST 59 1T &1 TemEd FIRT AT Aate Rt S0, 37

TTEALOT/A AT AT SAESH gATAT AR | 79 qia/FqF ai=a/ a9 - 9267 qi=d|

TS SAGEHH TSI AT HH T5T G SR H AT, I | A8, AT STUTerd g, =7 da+T,
T TE-FA, T Tl

TS AR TITEHTOT AT 6 T &7 MEfH Srrerawewr, Feataiaa aipat #7 TR #3087
fAraterfad Fet 1 are F3, i —

=4 At %y i arE | o\ A F fiaw s 71 99 sy e i aft syt i g=r
TATT FHEAT,

= T % TR W AE g AT F SaL AT il S ATt SasHar il gl a3
Em@mwa@ﬁaﬁ%a%ﬁwﬂﬁ@ﬁaﬁ{ﬁﬁﬁwmﬁﬁw
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()

(=)

(7)

(9)

= At & srefie faffawe gg s ferca axarast & eeme uw SfeETa srastaat i Jegia
FEAT;

= AT % YHE A qErE § UF a9 A qard F Hqe GET AEsHAl it AT Sl gt
TATT AT X IFT TG | Feald T g0 FFa it S a1t SSrehies 99 Ted T 29
ATATE HTAT; T TH AT I TAF &8 a9 H FA AT ST,

srtergra st & fiae fAfFatea siw srema B ST arer STt sie S T &
forega =T ferewfera e,

At smyfeet & forg siattg wrrrert it = § agad, afs FE gr, it frerter s,
AT AT SATIRTAT 6 AT 396 JLeA AT IAGFd START 6 o0 HEATGIT AT
AT, e TR gorrelt & Friwardl (S TUSTI, S-S S9N, aE-TTare® ) $iT g
(ST ST AT STH) T AL FhaT STTaT g A7 SR AT9glag &l STt g, v 39 areaas
TRt T Yaterd e % forw v Rrgia, S awerr & |97 w99 Fgetd STANN wF GHT i AT §
(ST StTa-fAate Fq¥ 3q Tl THeAT 37 STefd aqeqtd it 31T FHTAT) FT fSewmqul STIRT T,

TIF ATSH=a A=Al % 0 wdhhd EeT TSET FwT qAadiET wAT (Feai T TEEE &
qeaa | HA-I0T A qi2d), ST 39 A f AqT sraqiEat, sSroarRafad
IR F AT 8,  TEFIE ITARM T ST T@AT Y IHH THAT 39 9 [F=7e 7,

I AT H, STl ATeR=a At ar swasgie ot it S & g s e w1 i -
ATAFTE B, Ivg d@TaT a7 & (o0 FEAFATIT 6 TTeAq F qTRFAART @& T F7 9977 @ § ™0
FAAAT g [IRITLET L AT

Fremm Ta/AT e o w7 it ST FISETsH ST AT o 6T e AT o6 RmTAeadd &
St ST % e Swra= i aga AT,

= et e s qEa afataee, e s SRt = yade gt s 6 ag-afis
LT I (THF FefeeT TU & A T [G8@FIT T2) T AT q 6 Areq¥ § UHT A= smaqiaar
#it fRurfa ox Safea w7 AR AT T ST S TUTHA AT Feat T TEH1E B AT 3T,

AT v A9 s o Jefad Afseeont & q97e99 § IRAgFd ST & HEid % e 1
THIF TaEw IS % A= i HHead= AT

ST AT HF AT AT WA & Hiav gt sagie fafAfdee sfemen % forg Jrear sriesrr & &9
H T FAT;

AT AT TSR T STESHAT % HLET ST Tad THeT g AaLTH (a9l ST FHIAT,
AT % Todi T GRAThaATdl & Fae § TRl i T FHaEl & a9 SIREEhdl &
AL g ST FHLAT, 3T

TAYTOIT & AT TT AR AT TF T &5 TATHA ZTT AATHAIESE 77 7T 9T qATg <71

T[T AT AT HF ST & TATHA T Fafera e, arfdswor % foro e A sz afe=sg %
w7 # AT a7 TETAAT TG HIT AT FTF FHT

qrferRTor, =9 fAIwT F Y19 F deq fo F 9w

(F)  Hferd TEATESl T ST ASTATS BT AT HA qA7 SR T gy [iase
foreft aeretteht farer I ety &9 % forg ush qeheht afata 1, o

(@) AT EIRT AT A A T2 Tt i gEars w i S g A % o us
FATT ITAH FLH g AT TaEAT & AT qT U FOR1d AT AT T57 HT

g?w(&ﬁﬁﬁwaﬁﬁﬁmﬁﬁ%ﬁw%ﬁm%ﬁm@ﬁwﬁ%w@wm
|

TTFErReor Y o & 9 F FH A9 912 I5F g

TS ACHTT AT 0T ST &7 TATHT §TT ATHAESE ITIEhor F A-rfererTieh Jaedi &7 Hrdaa
Fferaw = g &t srafer &1 FE
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(2)
3)

TS g afffa 1 Te7.—(1) F=T T, TF TCeT AR AT FT T57 HT, e
Aot aeer g, satq —

(i)
(ii)

(iif)

(iv)

(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

(xix)

at=ra, TATEeer, a9 37 TAarg TRadd HATAA, T TR — e,

A Faell F1 3@ g @A q=E AT 9T qi=E, TG0, a9 3T TAarg qaad
HATAF, AT TLHTT — I,

FUT WEIHRrH, Feastia, AR, a9 Y Joar] TRadT 71ag, g 99T — qad
ey

AT HaeT F1F 3@ T AR T HI%d qi=d, TATE, a9 A TAarg qiaad
HATAT — Ta T34,

HAFT A=, Thed HATAT, AT AL — Tad T3,

Terd T, STl HHTed, Tat AR 3T 99§ §ATAT, A RN — I 959,
LA A=, FHTY S AT FHedor Hared, 919 G3FE — 96 9867

LA A=, FTHTOTR ~ATT T ATIRTAT HATAT AT TR — Tad TGe T
LA A=, AL T HoATe, T 99T - Tad Hae,

LA A=, T FoamTE G310, AT JEaET - 9ad 987,

HETET, Fea I TG I qE - TG qEE T,

fArzor, ATedr ITTOT AT AT ASTAF TF - T2 I

Treoreh, T aeEafd TFeTor T AT TH - TeT 9avT;

e, siafver sIqyaice 3%, SEHaTaTs 1 SA1HF TF - I 9347,

I Fea T ST AR - T TG,

TATGHTE, AT ATANT - TaH Taw T,

TS AT AT §F TAAGT TATEA 6 qF ATAS, FHTEHT AT I, TAF & 99 6
FTIFTA & o

g e AR, S fosme, Aoeadht =, -597 AT ST AT STAeTe F = |
T JcIF FT TH-UF [T 37

AR | HATHT 1 FA a1 L/ e /Agaa e, aaiawo, a9 oY Saarg
Tfadd JAT - qae gt

T SATEsI A, Ffe srufera g, i & TAfaed o qaeat i Ggard FT |
T srgs AfAta Aeaferiea st 1 aree w0l sreiq—

()

(@)

()
(%)

AT F HLEAT TAT FLEHATOl START % o0 Fq=a Aifadl oK Fears araeet
W%%@ﬁﬁwwcﬁmﬁ;

At F THFd Teud o giamearer U F g 1w et AmEe i
ATEsT Hgid aFT AT,

TrersReor g 24 At & Srareaa i Rt w2,

o 4 % 37 ffaw (2) § gafAfdse yfaufea Gramsarat & o wor gt a1 @9 asx
& TITEAT | ITeq [ALTd TEATAl o G99 H heald TLhIL Hl qATg AT,

TAAT ATHAAT % T AT Tged il SGHHAT AR o6 ST Al FHewrer
FAT;

srtergra forar st 3 fere wfmmare smasgfae iy Rrerfer e,

(AT TIAT AT HHATITE SESHAT 5 Thihd Tae &l SR H1 (A A0 HLAT,
Arag T & HetAd qET 9T SqersEra Tfahon & gHvag & gae § galTg <A1 Y
TReft o= ATHST U SO | 1 GFT AT T LRI il (Aiate HedATl
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(4)
()
7.

afafd o T-AvwTT Taedl A FTAETA fF a9 T AT F7 T8l g
atafa Tea =g 9T § FH A FH TS F7¢ 955 H|
ST RIS 69 ST &F TATE1 Sl ARAAT SR F1AT FT TATISH.—(1) TT TER AT 9

TS S YT FT q¥ag fOwmT =9 [F=wi & weared & e & v 9 i safer % Fiav sfaga G
ST 3 ATHSTT Tl R % forw v wfereq aearast a7 wa, oad Aeatatea #1 3uay gem—

(%)

@)
)

(
(

(4)

(5)

fderrht wriRa s fefSree A=t grer anfdq i st #earaw g fafemrs s 1

.
TEF TATT &7 T d AT 37 RfSres Atz & o s 9 o s am=artea gfF o,
T Rerfas-waa & faae,
T [T St a7 fSewreamry 1 o,
SR TAT THF TATF &7 & Ha< s waa-faferee rarewarT i 9=,
S ST 37H AT &7 F A At &y s arer saa-faferse Gramsarr #9491, &
At & yade & G,

STTErhoT, Hiereq EarasT & ST U2, SMEs[HAT &l Are=rd & S & o T 9 a1 89
TISTE T9TTE T RRTTer F4m|

T[T ALHRTT AT TF ST & T Hatad 3T TATET s hat ¥ 9req st af #: gf, W
o= 3 & T9ATq W0 GIRT &l AT FErer it arg | &1 |7 A1 (oF o 918F 6
e 3 ST T # SR A AT F

(F)  FEET AEHN AT ARGEAT F A8 J, diereq geqras, s sT-Faw (1) § 797
@ﬁ@w%ﬂé@,aﬁﬁw*wﬁwg ST AT Y ST TATEAL & 91T 9
FE|

(@)  wfered TEATAST & ST U, S SR AHTT SMEiH Fr srtergfua Ry S F oo
FeRrT LRI Al RRTeel w3

(M) FET G Hag T AT SARAl & STed e, I Fle 2i, T2 A= F3d & 7997
Hﬁﬁmﬂﬁﬂéﬁmﬁﬂﬁwﬁﬁﬁ%ﬁmﬁﬂﬁ?ﬁmﬁm%sﬁmaﬁ{ﬁﬁﬁ
TS | ATeg=a Hr|

(F)  FHT TR AR F FTT AT 6 o0 TF FHGT a8 T H GoIT H0|

(@) G IR, TST AR S T OSF S TTHA et srferwtiear # d smagfaay & fowy
#, Teft Safea gaaT sTIere |

[T, /. S(-22012/78/2003-HUH(Te]) TTE. V]
T, T. ZLATHT, a7 ST

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th September, 2017
G.S.R. 1203(E).—Whereas the wetlands, vital parts of the hydrological cycle, are highly productive

ecosystems which support rich biodiversity and provide a wide range of ecosystem services such as water storage, water

purification, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of

landscapes while simultaneously supporting many significant recreational, social and cultural activities, being part of

our rich cultural heritage;

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill,

pollution (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological alteration (water
withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of
biodiversity and disruption in ecosystem services provided by wetlands;
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And whereas clause (g) of article 51A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have
compassion for living creatures;

And whereas the Environment (Protection) Act, 1986 is a comprehensive legislation to provide protection and
improvement of the environment, including inter-alia, wetlands, and for matters connected therewith;

And whereas the National Environment Policy, 2006 recognises the ecosystem services provided by wetlands
and emphasizes the need to set up a regulatory mechanism for all wetlands so as to maintain their ecological character,
and ultimately support their integrated management;

And whereas India is a signatory to the Ramsar Convention on Wetlands and is committed to conservation and
wise use of all wetlands within its territory;

And whereas the Central Government has published the Wetlands (Conservation and Management) Rules,
2010, vide number G.S.R. 951(E), dated the 4" December, 2010;

And whereas conservation and wise use of wetlands can provide substantial direct and indirect economic
benefits to state and national economy, and thereby the Central Government stands committed to mainstreaming full
range of wetland biodiversity and ecosystem services in development planning and decision making for various sectors;

And whereas the State Governments and Union Territory Administrations need to take into account wetland
ecosystem services and biodiversity values likewise within their developmental programming and economic well-being,
also taking into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as
State subjects as per the Constitution;

And whereas the Central Government considered it necessary to supersede the Wetlands (Conservation and
Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas the Central Government had, in exercise of the powers conferred by section 25, read with sub-
section (1) and clause (v) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986,
published the draft Wetlands (Conservation and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31"
March, 2016 for information of the public likely to be affected thereby; and notice was given that the said draft rules
would be taken into consideration by the Central Government after expiry of a period of sixty days from the date on
which copies of the Gazette notification is made available to the public;

And whereas the Central Government has received the suggestions and objections from the State
Governments, Union Territories and its organisations, individuals and civil society organisations on the draft Wetlands
(Conservation and Management) Rules, 2016;

And whereas the suggestions and objections received in response to the above mentioned draft rules have been
duly considered by the Central Government in consultation with State Governments and Union Territory
Administrations.

Now, therefore, in exercise of the powers conferred by section 25, read with sub-section (1) and clause (v) of
sub-section (2) and sub-section (3) of section 3 and section 23 of the Environment (Protection) Act, 1986 and in
supersession of the Wetlands (Conservation and Management) Rules, 2010, except as respects things done or omitted to
be done before such supersession, the Central Government hereby makes the following rules for conservation and
management of wetlands, namely:—

1. Short title and commencement.—
(1) These rules may be called the Wetlands (Conservation and Management) Rules, 2017.
(2) These shall come into force from the date of their publication in the Official Gazette.
2.  Definitions.—
(1) In these rules, unless the context otherwise requires,-
(a) "Act" means the Environment (Protection) Act, 1986;

(b) "Authority" means the State Wetlands Authority or Union Territory Wetlands Authority, as the case may
be;
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(c) "Committee" means the National Wetlands Committee referred to in rule 6;

(d) “ecological character” means the sum of ecosystem components, processes and services that characterise
the wetlands;

(e) “integrated management plan” means a document which describes strategies and actions for achieving
wise use of the wetland and the plan shall include objectives of site management; management actions
required to achieve the objectives; factors that affect, or may affect, the various site features; monitoring
requirements for detecting changes in ecological character and for measuring the effectiveness of
management; and resources for management implementation;

(f) "Ramsar Convention" means the Convention on Wetlands signed at Ramsar, Iran in 1971;

(g) “wetland" means an area of marsh, fen, peatland or water; whether natural or artificial, permanent or
temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the
depth of which at low tide does not exceed six meters, but does not include river channels, paddy fields,
human-made water bodies/tanks specifically constructed for drinking water purposes and structures
specifically constructed for aquaculture, salt production, recreation and irrigation purposes;

(h) “wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may
include their connecting channels/ducts;

(i) “wise use of wetlands” means maintenance of their ecological character, achieved through implementation
of ecosystem approach within the context of sustainable development;

() “zone of influence” means that part of the catchment area of the wetland or wetland complex,
developmental activities in which induce adverse changes in ecosystem structure, and ecosystem services.

(2) The words and expressions used in these rules and not defined, but defined in the Act, shall have the
meanings assigned to them in the Act.

3. Applicability of rules.—These rules shall apply to the following wetlands or wetlands complexes, namely:—
(a) wetlands categorised as 'wetlands of international importance' under the Ramsar Convention;
(b) wetlands as notified by the Central Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest
Act, 1927, the Wild Life (Protection) Act, 1972, the Forest (Conservation) Act, 1980, the State Forest Acts, and the
Coastal Regulation Zone Notification, 2011 as amended from time to time.

4. Restrictions of activities in wetlands.—(1) The wetlands shall be conserved and managed in accordance with the
principle of 'wise use' as determined by the Wetlands Authority.

(2) The following activities shall be prohibited within the wetlands, namely,-
(i) conversion for non-wetland uses including encroachment of any kind;
(i) setting up of any industry and expansion of existing industries;

(iii) manufacture or handling or storage or disposal of construction and demolition waste covered under
the Construction and Demolition Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 or the Rules for
Manufacture, Use, Import, Export and Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008; electronic waste covered under the E-Waste (Management) Rules, 2016;

(iv) solid waste dumping;

(v) discharge of untreated wastes and effluents from industries, cities, towns, villages and other human
settlements;

(vi) any construction of a permanent nature except for boat jetties within fifty metres from the mean high
flood level observed in the past ten years calculated from the date of commencement of these rules;
and,

(vii) poaching.
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Provided that the Central Government may consider proposals from the State Government or Union

Territory Administration for omitting any of the activities on the recommendation of the Authority.

5. Wetlands Authorities.—(1) The Central Government hereby constitutes the State Wetlands Authority in each
State with the following members, namely:—

®

(ii)
(iii)
(iv)

)
(vi)

(vii)
(viii)

(ix)

x)
(xi)

(xii)
(xiii)
(xiv)

(xv)

(xvi)

(xvii)

(xviii)

2

@
(i)
(iii)
@iv)
)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
(xii)

Minister In-charge of the Department of Environment/Forests of the State Government or Minister In-
charge of the Department handling wetlands - Chairperson;

Chief Secretary of the State or Additional Chief Secretary equivalent - Vice Chairperson;
Secretary in-charge of the Department of Environment - Member ex-officio;

Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Department of Revenue - Member ex-officio;

Director, State Remote Sensing Centre - Member ex-officio;

Chief Wildlife Warden - Member ex-officio;

Member Secretary, State Biodiversity Board - Member ex-officio;

Member Secretary, State Pollution Control Board - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change - Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the State Government; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The Central Government hereby constitutes the Union Territory Wetlands Authority for each Union
Territory with the following members, namely:—

Administrator or Chief Secretary of the Union Territory - Chairperson;

Secretary in-charge of the Department of Environment - Vice Chairperson;
Secretary in-charge of the Department of Forests - Member ex-officio;

Secretary in-charge of the Department of Urban Development - Member ex-officio;
Secretary in-charge of the Department of Rural Development - Member ex-officio;
Secretary in-charge of the Department of Water Resources - Member ex-officio;
Secretary in-charge of the Department of Fisheries - Member ex-officio;

Secretary in-charge of the Department of Irrigation and Flood Control - Member ex-officio;
Secretary in-charge of the Department of Tourism - Member ex-officio;

Secretary in-charge of the Departments of Revenue - Member ex-officio;

Director, Remote Sensing Centre - Member ex-officio;

Member Secretary, Union Territory Pollution Control Committee - Member ex-officio;
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(xiii)
(xiv)

(xv)

(xvi)

(xvii)

3

“)

(a)

(b)

(©)

(d)

(e)

®

(@

(h)

®

@

(k)

O

(m)

(n)

Member Secretary, Biodiversity Board of the UT - Member ex-officio;
Chief Wildlife Warden - Member ex-officio;

Additional Principal Chief Conservator of Forests of the Regional Office of Ministry of Environment,
Forest and Climate Change- Member ex-officio;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-
economics to be nominated by the Union Territory Administration; and

Additional Secretary/Joint Secretary/Director in the Department of Environment/Forests or
Department handling wetlands - Member Secretary.

The State Wetlands Authority or Union Territory Wetlands Authority may co-opt other members, not
exceeding three in number, if required.

The State Wetlands Authority or Union Territory Wetlands Authority shall exercise the following
powers and perform the following functions, namely:-

prepare a list of all wetlands of the State or Union Territory within three months from the date of
publication of these rules;

prepare a list of wetlands to be notified, within six months from the date of publication of these rules;
taking into cognizance any existing list of wetlands prepared/notified under other relevant State Acts;

recommend identified wetlands, based on their Brief Documents, for regulation under these rules;

prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of
publication of these rules and upload the same on a dedicated web portal to be developed by the
Central Government for the said purpose; the inventory to be updated every ten years;

develop a comprehensive list of activities to be regulated and permitted within the notified wetlands
and their zone of influence;

recommend additions, if any, to the list of prohibited activities for specific wetlands;

define strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a
principle for managing these ecosystems which incorporates sustainable uses (such as capture
fisheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ecosystem functions (such as water storage, groundwater recharge, flood buffering) and values (such
as recreation and cultural) are maintained or enhanced;

review integrated management plan for each of the notified wetlands (including trans-boundary
wetlands in coordination with Central Government), and within these plans consider continuation and
support to traditional uses of wetlands which are harmonized with ecological character;

in cases wherein lands within boundary of notified wetlands or wetlands complex have private
tenancy rights, recommend mechanisms for maintenance of ecological character through promotional
activities;

identify mechanisms for convergence of implementation of the management plan with the existing
State/Union Territory level development plans and programmes;

ensure enforcement of these rules and other relevant Acts, rules and regulations and on half-yearly
basis (June and December of each calendar year) inform the concerned State Government or Union
Territory Administration or Central Government on the status of such notified wetlands through a
reporting mechanism;

coordinate implementation of integrated management plans based on wise use principle through
various line departments and other concerned agencies;

function as nodal authority for all wetland specific authorities within the State or Union Territory
Administration;

issue necessary directions for conservation and sustainable management of wetlands to the respective
implementing agencies;
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(0) undertake measures for enhancing awareness within stakeholders and local communities on values
and functions of wetlands; and
(P Advise on any other matter suo-motu, or as referred by the State Government/Union Territory
Administration.
) The concerned Department of the State Government or Union Territory shall provide all necessary
support and act as nodal Department and Secretariat to the Authority.
(6) The Authority shall, within ninety days of publication of these rules, shall constitute,—
(a) a technical committee to review brief documents, management plans and advise on any
technical matter referred by the Wetland Authority; and
(b) a grievance committee consisting of four members to provide a mechanism for hearing and
forwarding the grievances raised by public to the Authority;
(7) The Committees referred to in sub-rule (6) shall meet at least once in every quarter to perform their
functions.
(8)  The Authority shall meet at least thrice in a year.
(9) The term of non-official members of the Authority nominated by State Government or Union
Territory Administration, shall be for a period not exceeding three years.
6. Constitution of National Wetlands Committee.—(1) The Central Government, hereby constitutes the National

Wetlands Committee with the following members, namely:—

®
(i)

(iii)

(iv)

)
(vi)

(vii)

(viii)

(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)
(xv)
(xvi)

(xvii)

(xviii)

Secretary, Ministry of Environment, Forest and Climate Change, Government of India - Chairperson;

Special Secretary or Additional Secretary dealing with wetlands, Ministry of Environment, Forest and
Climate Change, Government of India-Vice Chairperson;

Additional Director General, Wildlife, Ministry of Environment, Forest and Climate Change,
Government of India - Member ex-officio;

Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Member ex-officio;

Joint Secretary, Ministry of Tourism, Government of India- Member ex-officio;

Joint Secretary , Ministry of Water Resources, River Development and Ganga Rejuvenation,
Government of India- Member ex-officio;

Joint Secretary, Ministry of Agriculture and Farmers Welfare, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Social Justice and Empowerment, Government of India- Member ex-
officio;

Joint Secretary, Ministry of Urban Development, Government of India- Member ex-officio;

Joint Secretary, Ministry of Rural Development, Government of India- Member ex-officio;

The Chairman, Central Pollution Control Board - Member ex-officio;

Director, Zoological Survey of India or Scientist F- Member ex-officio;

Director, Botanical Survey of India or Scientist F- Member ex-officio;

Director, Space Application Centre, Ahmedabad or Scientist F- Member ex-officio;

Member, Central Water Commission - Member ex-officio;

Adpviser, Niti Aayog - Member ex-officio;

Three representatives of State Government or Union Territory Administration on a rotational basis for
a tenure of two years each;

One expert each in the fields of wetland ecology, hydrology, fisheries, landscape planning & socio-
economics; and
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(xix) Director/Additional Director/Joint Director dealing with wetlands, Ministry of Environment, Forest
and Climate Change - Member Secretary.

2) The National Wetlands Committee may co-opt other members, not exceeding three in number, if
required.
3) The National Wetlands Committee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and
wise use of wetlands;

(b) evolve norms and guidelines for integrated management of wetlands based on wise use principle;
(c¢) monitor implementation of these rules by the Authority;

(d) advise the Central Government on proposals received from State Governments or Union Territory
Administrations for omission of the prohibited activities as referred in sub-rule (2) of rule 4;

(e) recommend designation of wetlands of international importance under Ramsar Convention;
(f) recommend trans-boundary wetlands for notification;
(g) review progress of integrated management of Ramsar sites and transboundary wetlands;
(h) advise on collaboration with international agencies on issues related to wetlands; and
(i) advise on any other matter suo-moto, or as referred by the Central Government.

@ The tenure of non-official members of the Committee shall not exceed three years.

5 The Committee shall meet at least once in every six months.

Delegation of powers and functions to the State Governments and Union Territory Administrations.—
(1) The concerned Department of the State Government or Union Territory Administration shall, within a period
of one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified
for notification, providing:—

(@)

3

“

(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by
ground truthing;

(b) demarcation of its zone of influence and land use and land cover thereof indicated in a digital map;
(c) ecological character description;

(d) account of pre-existing rights and privileges;

(e) list of site-specific activities to be permitted within the wetland and its zone of influence;

(f) list of site specific activities to be regulated within the wetland and its zone of influence; and

(g) modalities for enforcement of regulation;

Based on the Brief Document, the Authority shall make recommendations to the State Government or Union
Territory Administration for notifying the wetlands.

The State Government or Union Territory Administration shall, after considering the objections, if any, from
the concerned and affected persons, notify the wetlands in the Official Gazette, within a period not exceeding
240 days from the date of recommendation by the Authority.

(a) In case of trans-boundary wetlands, the Central Government shall coordinate with concerned State
Governments and Union Territory Administrations to prepare the Brief Document containing information as
listed in sub-rule (1).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the
Central Government for notification of the wetland.

(c) The Central Government shall, after considering the objections, if any, from the concerned and affected
persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Committee.
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(5) (a) The Central Government shall create a dedicated web portal for information relating to wetlands.

(b) The Central Government, State Government and Union Territory Administration shall upload all relevant
information and documents pertaining to wetlands in their jurisdiction.

[F. No. J-22012/78/2003-CS (W) Pt. V]
Dr. A. DURAISAMY, Scientist 'G'

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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VAKALATNAMA
[Rule 4(1) of the Rules framed under Advocates Act, 1961]
BEFORE THE NATIONAL GREEN TRIBUNAL
0O.A. No. 57/2024
CENTRAL ZONE BENCH, BHOPAL

IN THE MATTER OF:

RAHID NOOR KHAN ...APPLICANT
Versus

INDORE MUNICIPAL CORPORATION AND ORS .... RESPONDENTS

1/We/Appellant/ Claimant/Petitioner or Defendant/Respondent/Non-Applicant named below do hereby appoint,
engage, and authorize advocate(s) named below to appear, act and plead as aforesaid case proceedings which shall
include application for restoration, setting aside of ex- party orders, corrections, modifications, review and recall of
orders passed in these proceedings, in this court or any other court in which the same may be tried/ heard/proceeded
and also in appellate. Revisional and executing court in respect of proceedings arising from this case/ proceedings as per
agreed terms and conditions and authorize him/them to sign and file pleadings, appeals, cross objections, applications,
affidavit or other documents as may be deemed necessary for the proper prosecution/defence of the case in all its stages
and also agree to ratify and confirm act done by him/them as if done by me.

In witness whereof i/we do hereunto set my/our hand to the presents, the contents of which have been duly
understood by me /us this 15th April 2024 at Bhopal.

PARTICULARS OF EACH PARTY EXECUTING VAKALATNAMA

Name & Registered E-Mail Add & Status in case | Signature
Fathers Name Address Telephone (If any)
Officer-in-
S.N. Dwivedi, 78/C, Part 2, Viaynagar, romppcb_indor Charge,
Regional Officer, Indore, 452010 e@rediffmail.c (Respondcq -‘,71);; g
MPPCB Regional om s &
Office Indore. M.P. Poljuuon Lonip
Accepted INDORE U
Name & Enrollment. No. Address (If any) Telephone (If any) Full Signature
E-Mail Add.
parul.bhadoria04@gmail.com 8085977111
PARUL BHADORIA
1587-2012
PRANJAL PANDEY 9340657120
MP 2881-2021 advocatepranjalpandey@gmail.com
SHIVAM DWIVEDI advshivamdwivedi20@gmail.com 8878471359

MP 3857-2023






